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LEGISLATIVE ASSEMBLY
Wednesday, 25th February, 1925.

The Assembly met in the Assembly Chamber at Eleven of the (lock,
Mr. President in the Chair.

———l)

MEMBER SWORN:

Mr. Clement Daniel Maggs Hindley, M.L.A. (Chief Commissioner,
Railways.) A

QUESTIONS AND ANSWERS.

Wairine Roo¥ AT CHANDRAKONA Roap STATION ON THE BENGAL
Nraror Ratnway.,

1025. *Mr., S. O. Ghose: (a) Hag the attention of the Govemment been
drawn to the letter signed ‘“One who knows'’ which appeared in the
Forward of the 28th January last about the need of a: waiting room at
Chandrakona Road railway station on the Bengal Nagpur Railway?

(b) Are the Government prepared to bring the matter to the notice of
the railway authorities concerned?

Mr. @. @. 8im: Government have seen the letter referred to. 'l'his is
a matter to be dealt with by the Agent of the Railway and copies of the
guestion and answer will be sent to him.

MeMORIALS oF TAE FOREMEN’S ASSOCIATION oF INDIa,

1026. *Mr. 8. 0. Ghose: (z) Has the attention of the Government been

drawn to tho letter ‘* Foremer's Association of India’’ signed by one Charles
Watney ?

(b) Will the Government lay on the table a copy of the memorials sub-

mitted by the Foremen's Asscciation of India to the Government of India
and the Secretary of State for India?.

Mr. E. Burdon: (a) The reply is in the negative.

(b) The two memorials are being considered, and orders w111 be passed
in due course. Government do not propose to lay the memorials on the
table in the meantime.

'"GRIEVANCES OF THE INDraN EMrroYEeS oF THX EasTeErN BenaeaL
RarmLway.

1027. *Mr. S° 0. Ghose:(a) Has the attention of the Government been
drawn to the news published in the Amrita Bazar Patrika of the 19th
November 1924 about the grievances of the native Indian employees of
the Eastern Bengal Railway?
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(b) Will the Government state if it is a fact that the native Indian
employees of the Eastern Bengal Railway at Paksey, numbering about
400, do not get good water even for drinking, while the Europesn and
Anglo-Indian employees numbering about 20 get sufficient good water
not only for drinking but also for their swimming bath and the flushing
of draips? _

(¢) Is it a fact that native Indian guards and drivers get no allowance
for working on Sundays, while European and Anglo-Indian drivers and
guards get allowances?

Mr. G. @G. 8im: (¢) Government have scen the article referred to.

(b) Government have no information but will send the Honourable
Member’s question to the Agent, ‘Eastern Bengal Railway, for such action
a8 he may consider necessary. .

(c) The Honourable Member is referred to ihe replies given to similar
questions Nos. 2151 and 857 on the 17th Scepteinber, 1924, and 16th Feb-
ruary, 1925, respectively.

INTERNATIONAL EKHIBITION [4) 4 MODERN DECORATIVE aND INDUSTRIJ\L
ART TO BE HELD IN Panis.

1028. *Mr. 8. 0. Ghose: (a) Have the Government of India received
any invitation from the Government of the Republic of France to partici-
pate in the International Exhibition of Modern Decorative and Indus-
trial Art to be held in Paris this year? .

(b) It the reply is in the sffirmative, do the Government propose to con-
sider the advisability of having an exhibit of Indian products in that
Exhibition ?

(c) Are the Government aware that the French Government have granted
1o the British Government a large amount of space free for exhibitors?

(d) Have the Government of India applied to the British Government
for a portion of the free space for Indian exhibitors?

The Honourable Sir Oharles Innes: (a) and (b). Yes, but after consulta-
{ion with the Local Governments the Government of India decided not to
tartictpate officially in the Exhibition.

(¢) The Government of India understand that space has been allotted
10 the United Kingdom but they do not know on what conditions,

(d) No.

ConsTRUCTION OF A HarBoUur AT VIZAGAPATAM.

1029, *Mr. W. 8. J. Willson: Are the Government aware that the export
trade of Vizagapatam Port is increasing and that transfer of goods from
shore to steamers is carried on under great difficulties? Will Govern-
ment please state whether the construction of a harbour at Vizagapatam
will be undertaken this year?

The Honourable Sir Oharles Innes: Yes. The Honourable Member's
ettention is invited to the reply given to question No. 210 asked by Khan
Bahadur Barfaraz Hussain Khan on the 26th January 1925,



THE RAILWAY BUDGET—LIST OF DEMANDS,
SECOND STAGE.

Ezxpenditure from Revenue.
DemaND No. 1—RaiLway Boarbp.

Ruling as to the order in which motions should be considered,

Mr. President: The Assembly will now proceed to consideration of the
Demands for Grants under Part I of the Budget. There are 28 motions
tor reduction on the paper under Demand No. I. These motions fall under
several different headings.

I shall take No. 6 standing in Pandit Motilal Nehru's name first as
representing the largest reduction. It is a motion to omit.

As the second subject for discussion I shall take motions for reductions
Nos, 1, 8 and 4 together, all of them dealing with questions of the pay of
officers under the Railway Board.

As the third I shall tuke the motion: for reduction by Rs. 100
Mr. Rangaswami Iyengar's name, No. 9, raising tho question of New
Branch Line Policy, which will also include motion No. 28 in Mr. Willson's
name,

As the fourth subject I propose to tuke together all those reductions
which raise the question of the represcntation of various interests on the
Rauilway Board, that is to say motions for reductions Nos, 10, 11, and I
think 15, though I am not quite sure what Mr. Joshi means by the words
in brackets after motion No, 15. Does he refer to the best method of
eecuring representative control by the different intercsts on the Railway
Board or in respect of individual railway administrations?

Mr. N. M. Joshi (Nominated: Labour Intereste): No, not on the Rail-
way Board but in the whole management of the Railways,’ not represcn-
tation on the Railway Board itself.

Mr. President: Does the Honourable Member mean Advisory Councils?
Mr. N. M. Joshi: Yes I shall include Advisory Councils under that also.

Mr. President: Then it does not fall in the same category as any pro-
vossl to change the personnel of the Railway Board.

As No. 5, 1 propose to take the motion for reduction in the names of
five members, Mr. Venkatapatiraju, Sardar V. N. Mutalik, Mr. K. Hama
Aiyangar, Mr. K. C. Neogy and Diwan Bahadur M. Ramachandra Rao,
raising the question of the appointment of a Rates Tribunal. I imagine
that will be a sufficient bill of fare for one day.

Mr. President: The question is:

“ That a sum not exceeding Ra. 9.86,000 be granted to the Govemm_' General in
‘Council to dofray the charge which will come in course of payment during the year
ending the 3lst day of March, 1826, in respect of the ‘ Railway Board '."

Pandlt Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): 8ir, I fise to move:

«That the Demand under the Head 1, Railway Board, be omitted.’

( 1488 ) A2
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The motion, ag Honourable Members will have observed, is intended
{0 draw attention to the general railway policy pursued in this country,
and to condemn it in the strongest- possible manner that is open to this
House. I fully realise, Bir, the grave responsibility which rests tipon me
in adopting this course, but I do no with the confidence born of a deep-
rooted conviction that it is the right course to follow. The motion is based
upon grievances asg old as the ra'lway system itself in this country, and
the persistent disrcgard by the authorities of the best interests of the
penple. I know, Sir, I am inviting a storm of opposition, not only from
the Treasury Benches, but also from more f{friendly quarters. We are
Ittle perturbed by the rise and fall of the official barometer, but when
the centre of disturbance is shifted to other parts of the House it does
Lecome a matter for serious consideration. Let me assure the House
that we have given the matter our most anxious and most serious
consideration and that nothing but a compellng sense of duty to the
country could have induced us to take this extreme constitutional course.
Sir, the grievances that I have spoken of have been accumulating for the
past three-quarters of a century and they have now reached the stage at
which nothing short of a complete refusal of supplies would mecet the
situation. We are not adopting the usual course of moving small cuts
of Rs. 100 or so which is done with the intention of drawing attention to
rome matter of policy or to econvey a mild censure for.something which
t:as been wrongly done or omitted to be done. We think that the matter
ir far too serious to be dealt with in that way and that the only proper
way of dealing with it is to apply most strictly the principle, ‘‘ grievances
before supplies’’.

Now, Bir, it has been stated that railway matters are commercial
matters and that railway policy should be discussed like any other com-
mercial policy detached from political and constitutional considerations. I
beg to dissent entirely from that view. I submit that Railways are the
biggest political machine in this country and thuat railway policy has a very
far-reaching effect upon not only the commercial and economic but also
the political conditions prevailing in the country. The Railway Board has
the statutory sarction of being a sort of imperium in imperio and has been
aptly described as bearing the same relation to the Government of India as
Provincial Governments do. The only difference is that while the Provin-
cial Governments are outside that holy of holies the Government of India,
the Railway Board is within it. They have within the sanctum sanctorum
s member of the family, or shall I call my Honourable friend Sir Charles
Innes the pater familias of the Railway Board? Except perhaps for that
difference the Ruilway Board is as self-contained as any Provincial Govern-
ment and is master in its own house. That being so, the question is when
the Railway Budget is put before this House and when there is a consti-
tutional issue to be raired, how and when it is to be raised? Now, Sir, the
very fact that railway finunce has heen separated from the general finance
snci' the manner in which the demands made by the Department have been
formulated and put before this Houre is to my mind a elear invitation to
the House to treat the Railway Budget and the Department as it would
treat the General Budget and the Government of Indin, There can be
no doubt that it is the inherent right of this House to refuse supplies on a
proper case being established, and when the matter relates to the Railway
Administration I submit that the only proper occasion to raise the ques-
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tion is on the first motion before us- which asks for a grant to the Central
Administrative authority for all itailways in lnaia. I'he only question there-
fore is whether in this instance a proper case has been made out. Now,
Bir, 1 shall in one word show that it is fully established. 1t is well-known
that the Railway Board is a wholly irresponsible body in the sense that it
18 not responsible to the Legislature. (Diwan Bahadur T. Rangachariar:
“Why not?") 1 will explain,  iecsuse the moembers are not removeable
at the will of the Legislature, their salurics are not votable, and we cannot
deal with them as we would deal with any wauthority which is responsible
to us. My Honouruble friend Sir Charles Innes in the course of his speech
likened the presentation of the Railway Budget to a report made by the
directors to the shareholders of a company, That 1 submit is a false
ansnlogy. The true relation is that of principal and. agent. The Railway
-Board is the agent of the people of India whose money. it deals with, whose
money it takes and spends. But in this case il is not the principal, but the
agent who is the real master. The principal is wholly powerless. The
agent has not even given him the right to vote his sulary. , All that he
oomes before the master for is the charges for his muaintenance and estab-
lishment, Now, Sir, what is, in these circumstanccs, the obvious right
and the plain duty of the master? It is to obtain full control over the
salaries of his own servants and mauke them responsible to himself. What
is done here is that the master is asked simply to sanction the charges and
expenditure necessary for the cstablishment of the agent to enable him to
carry on his work. The master says, ** No, I shall have nothing to do with
it unless you, the agent, become responsible to me for everything that you
do; and so long as that responsibility is not established you shall have no-
‘thing from me."” Now, Sir, I ask, is there any way other than the one
I have adopted of standing upon that right for the master, whose represent-
utivex we are in this House? (Mr. K. Ahmed: By reducing tho
~amount.’’) My Honourable friend, Mr. Kabeerud-Din Ahmed says ‘ by re-
ducing the amount ‘, and he shakes his head with the confidence that is
‘born of ignorance. Reduction of a grant means that vou approve of the
‘remainder of the grant; reduction of the grant means that you are taking
-exception to some matter of policy to which yvou draw attention and that
'you do not mean to dismiss the servant. I stand here on behalf of those
‘who have elected me to demand the instant dismissal of the servant who
is not responsible to me. (Mr. K. Ahmed: *' Can you manage without
them?"’) I may or may not be able to manage, but that is my right and
T am here to assert it. Bir, T cannot understand how any cut, however
large, can take the place of the motion that I am putting before this House.
“What I say is give us a Railway Board with responsibility to the Legisla-
ture or no Railway Board at all. How that question can be raised in any
but the form in which I have raised it. I fail to understand. As I have said
we have given our most anxions consideration to this question and I confess
my inability to think of any other way more proper, more correct, than the
one which I have adopted.

Now, Sir, as T have said. the one ground, the one constitutional ground
'upon.wh'ich T rest my cage is that the TRuilwav Board not heing msponaib{e
to us we_ have the richt to. withhold supplies until that responsibility is
estahlished. But T mayv be allowed a few minutes to show very briefly
‘without going into details what have so far heen the results of }'hm irres-
ponsibility of the Railwhy administration. The real question is one of
principlei however competent, however good the management may be, if
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the manager is not responsible to me, I say that I will not look into what.
he has done or what he can do unless and until he admits his responsibility
to me. But there are things which have not been done well and not only
not done well but so grossly mismanaged that they afford strong reasons.
why this state of irresponsibility should not be allowed to continue. Sir,
the first and foremost thing which strikes one is that there has not been
found one Indian capable of being admitted in this august body, the Rail-
way Board, throughout the length and breadth of the country. It is said
that no Indian with the necessary qualification is forthcoming. Is it not
a sad commentary on your railway administration that during three-quarters
of a century you have not been able to train one single Indian who can
occupy the place of a member of the Railway Board? But I deny the fact.
I do not admit that there is no Indian who is capable of doing as well as
any other member of this Board. You say special knowledge is necessary.
There is my old friend and encmy, the Honourable Mr. Sim. We have
worked together in the old Minto-Morley Councils and I have had the
pleasure several times of measuring swords with him in those Councils. He
is to-day thte Blackett of the Railway Board. Now, I want to know what
special railway training has he ever received? Is there- no Indian who
could have taken his place? Leave alone the traffic engineering and other
technical departments though there undoubtedly are Indisns who are fully
competent to take charge of them. To name “only one, Sir M.
Visveswaravys, & gentleman whose high authority was admitted by the
Acworth Committee. It woud be invidious to name others, but I am per-
fectly certain that there is no lack of men.

Then, Sir, what is the next? Your highest officers are quite out of
touch with Indians and how have you safe-guarded the interests of Indians?
The whole railway policy from its very inception has been a policy of ex-
ploitation. It began with a system of guaranteed railways. The time at
my disposal will not permit my g)ing into that, but I would refer the
House to the very valuable chaptét in Mr. Dutt's ** Economic History of
India,”’ the chapter on Irrigation and Railways. They will find a full
account of the exploitation of the country, of the motives which guided early
railway policy and of the actual service or disservice done to the people.
The real service certainly was not rendered to the master but to the exporter
from England. (Mr. V. J Patel: ‘' They are the masters.”') They are
the real masters, there is no doubt. Sir, millions of rupees, millions of
lakhs of rupees, I may say, have been paid simply us interest during the
past years to those guaranteed railway companies. No doubt there was
also some service done to the public in carrying them and in carrying their
goods, but that was necessary in order to maintain the system and to keep
the Railways going. Among the great benefita conferred by the British rule
on India are Railways, Posts and Telegraphs. Now, Sir, that they do
confer- some benefit, no reasonsble man can deny. But how can you
help it? Do they not benefit you more? Where would you be without
them? They are really intended to keep vou here, that is the primary
object. Having been established with that object.these things have to be
kept going, and they cannot be kept going unless they serve the public also.

Then, Sir, I come to the treatment of Indian passengers. Who in this
House has not seen cases of gross ill-treatment of passengers in railway
trains and at railway stations? Sir, in my younger days, I was an athlete—
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I hope I have not yet lost all my strength. My friends of those days know
how many tussles I have had—I did not believe in non-violence then—at
railway stations and in Railway carriages when I came in conflict with some
overbearing Britisher travelling with me. I have seen Indian passengers
travelling by third class packed in railway trucks and wagons, not even like
cattle, but like sardines. (4 Voice: ‘‘Without any oil added to them” )
On this point, I will only draw attention to one passage in the Acworth
Committee’s Report at pages 54 and 55. This is what they say:

‘“Bo long as the present shortage of funds persists serious hardship is unavoidable.
But when it comes to overcrowding as a constant everyday affair, carried to the length
‘that members of the committee have seen with their own eyes—passengers by regular
trains perched in the luggage racks and in suburban services hanging on outside or

atting on the steps of the coaches, it is another matter. Serious measures must be

u
::nlken to deal with it."

The report further on says:

‘“ We were told by the Agent of the East Indian Railway that the Railway Board
had recently disallowed any capital expenditure, even {o provide such things as installa-
tion of additional water supplies or erection of waiting sheds, as they did not directly
improve the movement of traffic. Whatever the thurtage of funds, we cannot think
that if an order so sweeping as this was given it was in the general interest.'

This the committee were told by the Ageut of the East Indian Railway.
1t is a compliment paid by one of their subordinates to the Railway Board.
All that the Railway Board is concerned with is the movement of the
traffic, the helping of the importer and the exporter by carrying his
goods from the various important ports at the sacrifice of the personal
comfort of Indian passengers and at the sacrifice of the internal trade of

the country:

* Whatever the shortage of funds, we cannot think that if an order %0 sweeping as
this was given it was in the gemeral interest.”

That is putting it very mildly as of course the Acworth Committee
wag bound to do.

Then, Sir, we come to the fares. There was an all round enhancement
for the first time, as far as I have been able to ascertsin, in 1917. That
enhancement was called a temporary enhancement and it was promised to
be withdrawn after the war by Bir George Barnes in the debate which
took place in March 1918. It has not been withdrawn to this day. Now,
Sir, what is the explanation that has been given by my Honourable friend
Sir Charles Innes? He says that there is such an increase in the travelling
public of the third class that there will be a great loss if any reduction 18

made. He says in his speech at page 9:

“* If there were no increase of passenger traffic, even a reduction of half a pie per mile

in 3rd class fares would cost us 4} crores of rupees. Secondly, even assuming that there
was & large increase in passenger traffic, it is certain that we should not have sufficient

coaching stock to carry the increased traffic.’”

It comes to this, that the gates of the slaughter-house are wide open;
the sheep run into it without any effort being made to catch them or
bring them in, and as long as they keep running into it, nothing further

need be done.
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Then, Sir, we come to the manipulation of freight rates. That has
been done in & manner to prejudice, as I have already said, the lIndiun
irade. And here I will read only a few lines from the Report of the Liscal
Commission. -

*“ Paragraph 127. DBroadly speaking, the charge is that the rates are so framed as
to encourage traffic to and from the ports at the expense of internal traffic. This
means arf encouragement of raw materials and to the import of foreign manufactures
to the detriment of industries, which often have to pay what are described as unfair
rates both on their raw materials transported from other parts of India and on their
manufactured articles despatched to the various markets.”’

Now, Sir, this was denied by the Ilailway Board. As to this denial
the Fiscal Commission say in their Report:

* We cannot believe that these complainis are entirely without foundation. In spite
therefore of the sympathetic attitude of the Railway Board and in spite of the fact
that this question has already been dealt with by two important Commissions within
the last four years, we think it necessary to refer to the matter briefly in the hope of
emphagising points which appear to be accepted generally in theory, but do not nrwlys
seem to bLe translated into practice.” .

In fact, it was pointed out in the complaints that actual conditions
were quite inconsistent with the policy enunciated in the Railway Board
Circular. These complaints were made to the Railway Committee in 1921
and again to the Fiscal Comumission in 1922, For further information 1
would refer the House to the speech made by Sir Vithaldas Thakersey in
the debate which took place in the old Legislative Council in the year
1912. .

Now, Bir, we have had Resolutions about the grievances of railway
employees, we have had the sleepers scandal discussed, we have had the
locomotive industry absolutely destroyed simply by an act of breach of
faith on the part of the Railway Board. I would refer the House to
page 178, paragraph 19 of the Tariff Board’s Report on the protection of
steel where they deal with the last mentioned matter. A company to
manufacture locomotives came into existence on the assurance of the
Railway Administration that a certain number of locomotives would be
ordéred every year but that undertaking was never kept though it was
on the strength of that assurance, as the Tariff Board found, that this
company was able to raise its capital.

Then, Sir, there is the stores purchase policy. I will not go into 1t
at any length. I find an amendment by my friend Bir Purshotamdas
Thakurdas on the subject. But I shall tell the House the most recent
thing that I hove heard. It is that, after giving a bounty to the Tatn's
on rails, .some Railways,—I think they are tho East Indian Railway and
the Bengal Nagpur Railway—are buying continental rails at prices somewhat
lower than Tata's. Now, Bir, itis a matter of history that, whenever there
was. competition between English steel and continental steel. English steel
was preferred although it was dearer than thc continental steel. But
vhen there is competition between continental ste¢l and Indian steel,
then the plea is put forward, we must go to the cheapest market. lg it
r.ot possible to adjust the prices in some way between the Railways and
the manufacturers in India? But who cares?
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" Then, 8ir, 1 come to the recbmmendations of the Lee Commission
being adopted by the Railway Board in anticipation of Government sauction,
My friend, 8Sir Charles Innes, says a1 puge 4 of his speech:

I ghould also mention that 26 lakhs have been provided in the Budget for the
cost of exiending to officers of Company Railways the Lee Commission oconcessions
with effeot from lst Aprd last. We have thought it prudent to make this provision
in the Budget, but I must make it plain that it has not yet been decided whether
these bLenefits should be conferred on the officers of Company Railways in whoie ur in
part. It is a question which still hus to be considered by the Government of India and
the Becretary of State. 1f allowance be made for these additions to our expenditure,
it will be seon that we hope to keep the direct cost of operation, if anything, below this
year's figuree. ’

Now, Sir, what does thut come to? Here is our Agent in our commer-
vial concern, He takes it upon himself to assume the réle of the prudent
manager and to assign no less a sum than 26 lakhs of rupees in order 1o
muake the recommendations of the Lee Comumission a plicable to company
officers. Now, I ask the House whether 1t was possble for these otficers
ever to dream of claiming any such allowance from the companies which
employed them? Is it prudent manggement by the agent on behult of
iho principal to throw away the principal's money by giving advantages
to the servants who meither under the terms of their employment nor
under any code of justice, equity or good conscience are entitled to it?

Then, Sir, there is the age-old complaint of the Indianisation of the
Bervices, There have b some steps taken, 1 knaw, but would not one
expect, at this time of day when the Railway Administration bas been
working for the last three-quarters of a century, thut the whole of the
railway staff would be manned by Indians? . You began too lale. My
friend, Sir Charles Innes, says that a new spirit is abroad now. I thunk
him for the new spirit, though I do not know whether to thank Lim or
the spirit. But why did not that spirit come a long time ago instead of
only just coming into ex'stence? And cven . mow we have ouly an
assurance that it has come. I know that the time since September
jast has been short. The Resolution we passed in the September session
about Indianisation has been treated in the speeches of mfv friend, Sr
Charles Innes, and my friend the Chief Commissioner of Railways, whom
I welcome on his re-entry in this House to-day, as being no part of the
Soptember convention as it is called. It was certainly as good a Reeolu-
tion of the House as any other. You say, we have not had time to act
upon that Resolution, Well, I ask when will the time come? Is there
again a paucity of men? T do pot overlook, Sir, what has been stated in
the official speeches that I have just referred 1o about the new institutions
that have recently been founded. But my cuse is that these inst:tutions
should by this time have become old institutions and should bave turned
sut thousands of qualified men. Now, Sir, 1 will not go into any other
matters specifically relating to the act'vitics ‘of the "Rnilway Board. All
I want to show is that the mstances 1 have given arc instances not of slight
or camal negligence but of culpable negligence and persistent disregard
of the interests of the employer by the agent. Herc we are in this House
representing the principal. Here is the Ageni, who does not admit rmy
responsibility to the principal. These are the acts which have been done
by the Agent, all to the detriment of the Indian tax-payer. What is the
master to do with such an agent?

Bir, there are about 200 cuts on the various demands which have been
proposed in the various motions “cfore the House. They are really 200
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arguments in support of the motion which I have the honour to move
before you. 1 need not go into them in detail but, if Honourable Members.
who have proposed those cuts believe in them, if they believe that they
are reasonable, I fail to see, Sir, how they can say that the motion I have
now the honour to move is not reasonable. If the administration of the
Railway Board has been such as to merit all the censure that these motions.

uply, I say that Railway Board must go and give place to g better and
w more responsible one.

Sir, these are the reasons upon which I ask the House to vote with me
upon this motion. I beg the House to consider very seriously the positon
_ which has arisen. What is the remedy? Do you approve the railway

policy which is followed by the Railway Board or do you not? How can
‘ny Member of this House who does not endorse the policy of the Rail-
way Board vote against my motion, I for one fail to understand. Is it
not true that an adverse vote on this motion means the approval of the
general policy of the Railway Bourd? (Cries of *‘No”.) IPshall wait to
bear the reason for that ‘* no'. How can you possibly have the ecffect
given to your motion which my motion is intended to bring about by
mnerely moving cuts. That is the old, old habit of a time when this
Assembly and the provincial Councils had quite a different set of gentle-
men to represent their constituencies. The time has gone by. If you
ore not going to do it now when are you goingfto do it? One objection
that I have heard mentioned in the lobby is ** Well, the General Budget
is coming. This is a matter really upon which you have to censure the
Government of India. Wait for the General Budget and then you can
take such action as you think necessary.'’ Now, Sir, T say that that is a
wholly incorrect view of the procedure. If the Railway policy is not to be
criticised on the Railway Budget, I submit that the time for eriticising it
will never come. The framers of the Demands have attached a note to
those Demands and they indicate that any cut or criticism based upon the
general railway policy is to be brought under Demand No. 1, the Railway
Board. T want to know what is the measure of the cut which represents
n mild censure, that which amounts to drawing attention to a minor matter
of policy and that which draws attention to a major principle. lg every-
thing to be done under Rs. 100 cuts? Does it not imply, I say again, that
you do not object to the very principle upon which the Railway Board is
exercising ite irresponsible authority? However, Sir, it is a matter on
which my friends are entitled to have their own opinions. I am entitled
to have my own opinion,

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Whom
would vou trust and place in charge of the Railways?

Pandit Motilal Nehru: Mr. K. Ahmed.

Mr. K. Ahmed: I heg to decline. I would rather have faith in Govern-
ment than trust the Swarajists who are an irresponsible body.

Pandit Motilal Nehru: Now, Sir, before I sit down, let me make one
more nppeal to the Honourable Members of this House. 8o far as the
Bwaraj Party is concerned, I need make no appeal. The Swaraj Party
has considered the matter. The Swaraj Partv has definitely and deliber-
atelv approved of the motion that T have put before this House and the
Swaraj Party will of course a8 one man vote in support of it. But I ask
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Members, who are not members of the Swaraj Party, to consider very care-
fully whether it is or it is not the case that the railway policy followed by
the Railway Board deserves the severest condemnation. If it does, then
what action is possible, what action is conceivably adequate than the one
I have taken? Remember, I say again, that every single vote cast against
my motion is a vote of approval of the railway policy. (Vowces: ‘* No.’)
It is. My friends may laugh at it as something very ridiculous. I say that.
they appear to me to be most ridiculous when they»say ‘‘No, no.”” But.
when you say "I will do the same thing by touching up the Railway Board
with a feather; why do you take up this big stick?”' I say, ‘‘Because the
Railway Board deserves the stick and not the feather.”

Mr. Bipin OChandra Pal (Calcutta: Non-Muhammadan Urban): Will
you be able to smash it? :

Pandit Motilal Nehru: Give it. Let me try.
Mr. Bipin Chandra Pal: Quite so. Give it.

Pandit Motilal Nehru: Now, Sir, I necd not engage in this desultory
conversation. I have had my say and of course Honourable Members will
have their say. But I do ask them, and I seriously ask them, to consider
and weigh carefully all the consequences which flow from an adverse vote:
upon my motion.

Mr, Pregident: Motion moved:
** That the demand under the head ‘ Railway Board ' be omitted.”

Mr. N. M. Joshi (Nominated: Labour Intercsts): May I rise to a.
point of order, Sir? My point of order is this. The Honourable Pandit
has moved a motion as a censure on the Railway Board. Is it open to a
Member to move an amendment to his motion reducing the grant by He. 1
as a vote of censure?

Mr. President: The Honourable Member will observe that there are
various motions for reduction on the paper. I must put them one by
one, .

Mr. N. M. Joshi: My point was that it will facilitate discussion. There
are many people who want to condemn the whole policy of the Railway
Board. But we do not approve of the method which the Honourable
Poandit has adopted. i

Mr. President: The Honourable Member (Pandit Motilal Nehru) has
chosen to give the Assembly an opportunity of taking the extreme course
of cutting out the whole of the Railway Board vote. If the Honourable:
Member approves of the Pandit's arguments he will vote with him.

The Honourable Bir Oharles Innes (Member for Commerce and Rail--
ways): Sir, we have been treated to a spectacle which has not been uncom- -
mon in this Session. That is a spectacle of the Honourable Pandit Motilal
Nehru labouring heavily, the Honourable Pandit Motilal Nehru speaking
against his own convictions. His speech, Sir, reminded me . . .

Pandit Motilal Nehru: 1 did not. My friend has no right to say that.

The Honourable Sir Oharles Innes: That, Sir, was the impression that:
the Honourable Pandit’s speech left on me.

Pandit Motilal Nehru: It is a wrong impression.
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The Honourable Sir Oharles Innes: His speech, Sir, reminded me . . .

Mr. Chaman Lall (West Punjab: Non-Muhammadan): May I ask, Sir,
whether your ruling is not definite on this point that no Honourable Mem-
ber of this House has any right whatsoever to question the bona fides of
auy other Member of this House?

*  Mr. President: I did not understand the Honourable Commerce Mem-
ber to question the bona. fides of the Honourable Pandit Motilal Nehru. I
do not think so.

The Honourable 8ir Charles Innes: As I was going to say, Sir, the
Honourable Pandit’s speech reminded me of two lines of a poem by Tenny-
son. The lines are as follows: '

** The sounds had litile meaning,
Though the words were strong.”

8ir, I must confess that I received notice of this motion with a consider-
able sense of disappointment, because, it seems to me that this
motion, if accepted by this . House, will mesn thut the
House is going to resile fromm the position which it took up
in September last. If there was any meaning in the convention which the
House agreed to in September last, it -was this. In the first place, the
House wanted the Railways to be treated more or less a8 a commercial
_proposition. In the second place, when we discussed this convention in
September last, 1 think the House felt a very great responsibility to the
people of this country for the Railway Budget. The House at that time
recognised that the Railway Budget means expenditure of some 92 crores.
One of the points on which Honourable Members during that debate in
September last laid most stress was that this House should have more
time for the consideration of the various Railway Demands for Grants.
In pursuance of what we regarded as the express wish of the House we
have done our very best to put up the Railwoy Budget in a form before
this House which will facilitate discussion, and which will enable- this
House to raise every point on which they desire to criticise the administra-
tion of the Railway Board. What is the result? The first demund that
we have put forward the Honourable Pandit proposes to reject altogether.
12 Noow, That is the demand for the Railway Board. The Honourable

* Pandit did not suggest for a moment, he did not pretend, that

he did not require the Railway Board, for every one must admit that for
the efficient management of our Indian railway system we must have what
His Excellency the Viceroy called last year ‘‘a general staff up at head-
quarters.”” But the Honourable Pandit proposes to cut out the entire
provision for the Railway Board. And why? He mentioned a ocertain
number o6f what he called grievances. Well, Sir, what will be the effect
if this motion is carried? Most of these grievances are dealt with in
motians which are down on the paper in regard to Demand No. 1. The effect
of this motion if carried is that the House will deprive itself of the oppor-
tunity of discussing in detail each and every ome of those grievances.
(Cries of ‘* No, no.’") That is to say, if the Honourable Pandit's motion
is accepted, this House is going deliberately to gag itself (Cries of ‘“No."")
and I for one protest against a party, which I believe is numerically the
~ strongest party, using its power to gag the House and deprive it of the
i liberty of speech. (Interruptions by some Honourable Members). Why
is he going to do it? He is going to do it, as he admitted himself, purely
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for a political reason—that is, ** grievances before supply.’’ (Voices: ** No,
no.”’) Let me quote what the Honourable Pandit himself has said. He
said :

“I- will not look into what you have done or what you propose to do unless you
admit your responsibility to us. (Pendit Motdal Nehric; ' Quite right'.) I look at

this fact that the Railway Board is an irresponsible Lody, not responsible to the Legis-
lature and the salary of the Board is not votable.”

Is the Railway Board responsible for that? (A4 Voice: ‘° Are we respon-
giblé for that?'') Why drag in politics inte a purely railway question?
Let us examine a little further this question of grievances before supply.
Let the Honourable Pandit be at least consistent, He is going in for this
principle of grievances before supply. Then let him throw out the whole
of the Railway Budget. And let me go further. Every one of our De-
mands for Grants will have to be thrown out one by one, and then we on
the Railway Board will be ableto go back and do our job. I suggest that we
shou'd not make a farce of the dmcussion on the Railway Budget. (Cries
of ““No, no.””) And what does the Honourable Pandit wish to do? Let
me go still further. What is the meaning of grievances before supply?
If the Honourable Pandit were consistent he would refuse supplies in every
Department of the Government of India. Then if he brought the admi-
nistration to a standstill, his logical course would be for the Honourable
Pandit to retire to Allahabad, collect his Swarajist hosts and then His
Excellency the Commander-in-Chief and the Honourable Pandit would
have it out in the’ field of battle. But that is not what the Honourable
Pandit means. He knows perfectly that we cannot get on without the
Railway Board and he knows perfectly well . . .

Pandit Motilal Nehru: May I rise to a point of order . . .

. Mr, President: I do not object to reasonable interruption, but it is per-
fectly obvious that no Member in this House can put forward his argu-
ments properly in the face of a constant fire of interruption. The Honour-
able Pandit himself, being the leader of a great party in this House, ought
to be the first to extend due tolerance to Members of Government.

Pandit Motilal Nehru: May I rise to a point of explanation? The
Honourable 8ir Charles. Innes is hopelessly misrepresenting me in
everything that he has said. He has said that I would do without a Rail-
way Board. 1 never made any such suggestion; on the contrary I said
that we can do without an irresponsible Railway Board and that we want.
a responsible Railway Board,

The Honourable Sir Oharles Innes: As the Honourable Pandit himself
has admitted, the only effect of this motion, if carried, would be that he
will compel the Governor (tencral in Council to restore the provision. He
knows perfectly well that that will be the only result, and therefore the
gesture is, I say, a perfectly meaningless one. We shall have to restore
the grant and the only effect of this motion would be that the House will
deprive itsclf of a legitimate and proper opportunity of criticising the de-
tails of our administration. (A Voice: ‘‘That i8 not so.”’) There are numer-
ous motions down on paper to-day, many of them motions of great im-
portance. We on the Railway Board, whatever the House might think,
welcome healthy and proper criticism and we welcome this opportunity
of discussing these matters on the floor of this House. But here you
have the Honourable Pandit proposing to deprive us and deprive the House
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of those opportunities for discussion. Sir, I am not going at this stage
into any individual grievances to which the Honourable Pandit made
allugion. 1t may be that some Honourable Members will get up and in
support of the Pandit refer to those individual grievances. I say that the
proper time to discuss those grievances ig on the connected motions dealing
with those grievances and thaut we cannot discuss them properly on a
general motion of this kind. Therefore I wish to make one short appeal
to the House. I say that those who believe in meaningless gestures of
this kind, let them go with the Honoursble Pandit into his lobby. But
every Member of this House, who believes that this Housc is responsible
to the people of India, who believes that this House exists for free dis-
cussion of points of administrative importance, and every Member who be-
lieves in the rights of minorities and liberty of speech will follow me into
the Government lobby. .

Mr. OChaman Lall (West Punjub: Non-Muhammadan): Sir, during the
course of several months that I have had the honour of being a8 Member
of this House I have not listened to a speech more provocative, more
meaningless and more absurd than the speech that has just fallen from the
lips of the Honourable the Commerce Member. The Honourable the Com-
merce Member, if he will pardon a very common expression, was talking
through his hat when he said that the Honourable Pandit Motilal Nehru
is depriving the House of an opportunity of discussing this question on
the floor of this House by moving his amendment to omit the whole grant
under Demand No. 1. Where does he get it from? Where does the Hon-
ourable the Commerce Member get-this argument from? I would like to
challence him to prove this statement which he has made on the floor of
this House that the Honourable Pandit is depriving us of the right to debate
this question. What we have the right to debate is the policy pursued by
the Railway Board and the Honourable Pandit by making his motion is
giving us an opportunity to discuss this very question.

The Honourable the Commerce Member wants the Swaraj Party led by
the Honourable Pandit Motilal Nehru to go to Allshabad, raise an army
and fight it out with the British Government led by His Excellency the
Commander-in-Chief. Is this the view that you take of the fight that we
are waging ogainst you? Ts this not an encouragement that you yourselves
are giving to the revolutionaries in India? (4 Voice: *‘They are breeding
revolutionaries ''.) No. There they are on the Government benches—there
git the revolutionaries (pointing to the Government benches). What
should be your business? It should be this, you should stand up and
justify vour policy. Are you or are you not an irresponsible body? Have
vou or have you not done the right thing by India? (A Voice: Has ae
denied it?) He does not deny it because he cahnot deny it. He has no
arguments with which to deny it. I have been told that the grievances
with regard to the Railway Board can he discussed upon their individual
merits. One very important question that the Honourable Pandit has
raised is the question of Indianisetion. What has the Honourable Mem-
ber for Commerce to say abcut Indianisation? What did his colleague
sitting there on his left say in another place about Indianisation? Here
in this House the Government know that we are the representatives of the
people and so the Honourable the Commerce Member gets up and puts in
a whole parngraph in his speech about Indianisation. What does his col-
league do in the other House? He knows that the Government have got
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a olear majority in that House and not one word was said about Indiani-
sation there. Have you justified your policy? I will take this one point
of Indianisation. You have given us certain facts and figures in your
speech. You say that B80 rmore Indians have been taken into
your Department. I challenge. your statement. It is mere eyewash,
it is a misleading statement, it is a question of suggestio falsi
and nothing more than that. If you ftake your own list—take
the Railway Board itself; that body of financial priests and pandits, that
body of commercial maulanas. What do yvou find? There are three Mem-
bers, one Chief Commissioner, five Directors, 7 Deputy Directors, 9 Assist-
ant Directors and one Secretarv. How many of these gentlemen are
Indians? Not one. There are two Assistant Deputy Directors who are
Indians, but I believe both of them are holding merely officiating appoint-
ments, minor appointments. Every one of the other posts goes to the
European., L.et me take Government Inspectors. There are 8 Govern-
ment Inspectors. How many of them are Indians? You are aiming at 75
per cent. Indianieation. Out of B Government Inspectors not a single
Inspector is an Indian, and their salarv ranges from Rs. 1,375 to Rs. 2,150.
‘There are three Inspectors recruited from the Engineers and if you chal-
lenge me and say there are no competent Indians I say from this particu-
lar cadre you can get as many Indians as you like but vou do not want to
find them. I come to the question of the Agents’ Department. ILet me
give the House a little quotation. A question was put in this House on
the 6th September 1922 by Lala Girdharilal Agarwalla:

‘“How many Indians are members of the Railway Board. If none or very few,
why are not Indians taken in s representatives on the Railway Board!”

The answer was given by Colonel Waghorn:

“ As the Honourable Member is already aware nome of the three members of the
Railway Board are Indians because the Railway Board is recruited almost invariably
from the Agents of the Railways and no Indian has ever risen to the post of a Railway
Agent."”

Mr. President: The question of appointing Indians in the Railway
Board comes up under another head.

Mr. OChaman Lall: Very well, Sir. I will defer my remarks as regards
Indianisation to the other demands that will come up later on. I do want
the Honourable the Commerce Member to realise that when we arc asking
you here on the floor of this House to refuse supplies we are utilising a
weapon in our hands which is perfectly constitutional. I do not want to
be taught my const'tutional history either by the Honourable the Com-
merce Member or any other Member on the floor of this House. I know
perfectly well that it is & legitimate weapon that we can employ. It is
« weapon that is employed in every stage of political development in
every country in the world. If you turn round and say, * No, you shall
not.” You are gagging us. You are stopping us from discussing this ques-
tion ', simply because we raise this constitutional question, I say to you
that you are merely begging the jssue. All we are doing is to give you
an opportunity to meet us, to ask you to come forward with your argu-
ments as to why you should not be thrown bag and baggage out of this
irresponstble position that you have taken up. We are demanding nothing
more than this—that our rights should be given to us, that we should be
made responsible, in the governance of our own affairs. You are not doing
that. You sit there and talk of war. You sit there and talk of revolu-
tion. We do not want war.

Mr. T. 0. Goswami: They want it, they are crying for it.
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Mr. Chaman Lall: We do not want a sanguinary revolution. We
sirive for a peaceful revoluton. We do not want to be threatened with your
armies. We do not want to be threatened by your Commander-in-Chief.
I would ask you tp realise that we, as representatives of the people of this.
country, are demanding certain rights which are our birthright and that
we mean to have thern. .

‘Mr. T. E. Moir (Madras: Nominated Official): Sir, it had not been
my. intention to take part in this debate and I should not have risen to
address the House if it had not been for what has been to me the entirely
unexpected sityation which has arisen.

Pandit Shamlal Nehru: Created by?

Mr. T. B, Moir: Further the Honourable Pandit has issued an invita-
1:on to all Members of this House to follgw the attitude which he has.
adopted. I should like to give in a few words the reasons which would
prevent me, even if I were as free and irresponsible as he is, from follow-

ing his advice. . §

Pandit Motilal Nehru: My invitat'on was not meant for the Honour-
sble Member.

Mr., T. E. Molr: The Honourable Pandit’'s speech divides itself into
two parts. 1 propose to denl briefly with the second part in which he
ruised various grievances eonnected with the Railways. Now, when he
did that, he was merely stealing other people’s thunder and I do not pro-
jose to touch on any of these particular points. As regards that part of
his speech I shall refer only to one point as an example of the manner
in which the Honourable Pandit attempts to mislead the House. He
said why is it that ]g‘cm have introduced Railways into this country, the
Telegraphs and the Postal Depariment—in order that you may keep con-
trol over it. This Assembly itself is an answer to that suggestion. Here

ou have the Honourable Mr. Patel from Bombay, the Honourable Pandit
iimself from Allahabad, Mr. Rangaswami Iyengar from Madras. . . . .

Pandit Shamlal Nehru: And Mr. Moir from England.

Mr. T. E. Moir: If it were not for the railways, we would not be able:
to watch the Honourable Mr, Patel cracking his whip and see the Honour-
uble Pandit dance while Mr. Rangaswami Iyengar pipes. If it were not
for the Telegraphs the Honourable Pandit would not be able to send out
8 0. 8. messages all over the country to gather his flock here to defeat.
the Government.

: Pandit Shamlal Nehru: May I inform the Honourable Member that
if the Government were reasonable the Honourable Pandit would not re-
quire telegrams to be sent at all. -

Mr, T. E. Moir: If there were na post office the Honoursble Pandit’s
speech will nol be published and distributed in a few days from one end
of the country to the other. And yet he accused the Government whon
have .introduced all these unifyving agencies of having done so Wwith the
express purpose of reta'ning their autocratic control qver this country.
The argument is too puerile. But it is not in that part of his speech that
the Honourable Pandit has really spoken his mind. What he has really
done is to ask us not to discuss railway grievances but to repeat thig’
year the action which at his instigation was taken by this House last year
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tud thereby to produce a state of affa'rs which, if it were not for the exist-
unee of certain checks and counter-checks, would paralyse the administra-
tion. Now I think 1 have a right to ask the Honoursble Pandit whut
purpuse he thinks wqnld be served by this uction. He succeeded in
mducing the Housc to adopt it last year. Who has benefited? Has Indis
benefited?  Has the cause of Swaraj benefited? Has any single matter
in which this Housc is intercsted been advanced one little bit by the
sebion which was .taken last year? 1 say No. A cynical judge once re-
marked that marringe was ‘& misfortune that might happen to any one,
but that for biggmy there could be ng excuse, and I would ask the Hon-
curable: Member and h's party what advantage they think is going to
acerue to any one by this dull, monotonous uninspired repetition of un
sebion which entirely failed, when first performed, to have any effect.  The
Honourable Pandit is like & magician who fails to produce the cgg from
the chicken and says, ** Give me another chicken and I will produce an
«gg . He is u magician with & broken wand, and I do not .think the
House will pay any further attention to his mantrams. But 1 shoud
hike the House seriously to consider one aspect of this question. We e
row, 1 think T am right in saying, entering upon the d'scussion of the
fifth Central Budget since the Reforms, and as the Honourable the Com-
merce Member has pointed out, the very first motion which s hrought
forward s in cssence one that the Budget should be thrown out, not
merely the Railway Budget, but the whole Budget. That is to say the
Honourable- Pandit would throw out the whole Budget and wreek our
whole rinancial proceedings if he can get a sufficient number of Members:
to vote with him. Tast year, having only recently been af home 1 ven-
tured to place before the House some considerations which 1 thought it
would be as well if they paid attention to as to the effect sueh aetionr
would have on opinion at home. Whatever Mr. Chaman Lall may sav,
vou cannot afford to ignore that opinion. Circumstances took me home
ngain last year and [ found that my anticipations were more than justified,
and I will say this, that T cannot conceive of anything more dicnatrons
to n sympathetic consideration of any claims that India has that on
such an occasion, at the very beginning of the fifth Budget to be intre-
duced in this House since the Reforms, the House should still show that
it oan be swayed by those whose sole gbject is to wreck the adininistro-
tion. If the House does follow the Honourable Pandit's advice, it will
reduce to despsir the friends of reforms, both here and in Fngland. 1
would ask them to refuse to follow the lead of these die-hards—it ix the
enly word T can apply to them. They have only one .idea: they ww
incapable of learning. They move about in blinkers in worlds not
realiced. Sir, I would hardly have taken the trouble to place
L-efore this Assembly warnings which have been given again and again to
thin House by others far more capable of doing so than myrelf. hut T
have one interest in this Railway Budget. Never yet since Railwav
Rudgets of any kind were first introduced has such favourable considera-
tion been shown to the claims of my own prqvince in railway matters.
T have found from bitter experience that, when this House adopts wreck-
ing tactics, it is my province that has to pay the ‘penalty (laughter) and
for that reason alone I must protest against a motion such ns that intr.
duced by the Honourable Member. T must appeal to the Houee to allow
the discussion of, this Budget to procead on norma! lines and to refuse to,
tollow what I regard as the pernicious and disastrous lead given to it by
the Honourable Pandit frorn Allahabad.

Pandit Shamlal Nehru: 1 move that the question be now put.
- n .
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Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Urban): Sir, it was with .a certain amount of surprise that I
listened to the speech of the Honourable the Commerce Member. 1 was
surprised because there was not his usual balance. He was thrown off
his balance apparently by Pandit Motilal Nehru’s speech. But, Sir, when
the Commerce Member reminded the politicians in this House of the Com-
maonder-in-Chicf, of fighting the Swarajists with the Commander-in-Chief
at the head of the bureaucratic forces, I was reminded -of the beginnings
of British rule in this country. Sir, the Englmhman came to this country
as traders. They went to other countries as !‘ sea-doge '’ and rovers.
They went to Egypt as money-lenders, and to our country they came as
shopkeepers! This “ nation of shopkeepers,” as Napoleon contemptuously
deseribed the English opened their shops in this country and closed down
our own. 8ir, they put an end to all the industrial and commercial activities
of this country by-using the political weapon. I would ask the Honourable
the Commerce Member to read the history of India written by his own
countrymen. 1 would ask him to read the book written by Horace Wilson
in which he has clearly stated how the political weapon, the political arm
of injustice, wus used to destroy the commercial and industrial activities of
our people. And now he comes to us and says, ignore political reasons,
put aside political considerations; the commercial question, the railway
question stands on its own legs. 8ir, that is a policy which politicians in
this House cannot accept for s moment. You cannot divide politics from
railways; you cannot divide politics from commerce. The British politics,
she British administration, the British hureaucmcy sits like a nightmare on
cvery department in the country. It sits like a nightmare also on the
railway administration; and therefore when vou tell us, do not think of
political considerations I know that you are trying on us one of those
bureaucratic tricks. When you scparated the Railway Budget from the
General Budget you knew that new forces have come to this Assembly.
Here I may remind the Honourable Member for Madras when he talks of
normal things and thinks of normal times that we are not living in normal
times, we are living in very abnormal times, because Indians have come to
renlise that foreign rule, good or bad, cannot be so good as Indian rule and
we want Lo rule not onlv politically speaking but commercially speaking.
‘Sir, you have eut away our commereial arm when you introduced British
vule in India und unless we get back our commerce in our own hands,
unless we get back our industries in our own hands, unless we assume
charge of the administration of our railways and everything connected with
it, unless and until we do that, there can be no prosperity, there can be
no peace, there can be no contentment. The Honourable the official
Member from Madras and all those who think with him will do well to
bear in mind that Indians are prepared to come into their own and that
they are prepared to fight all the forces that stand in the way of their
rights and liberties. We take our stand, Sir, on our constitutional right,
on our natural right, our inalienable right, and a foreign people have no
business to deprive us of our right. We concentrate to-day on the Rail-
way Board, because it is from the Railway Board that the poison of racial
discrimination emanates. It is because of this poisonous policy of the
Railway Board that the domination of the Europeans atill prevails. Go
hrouch the Raiiwav Budget anyone of you, go through the number of
-radwav emplovees in India occupying the higher posts, and vou will find
that they are a European monopoly. The Railway Board certamly in &

Furopean monopoly. The Indian voice, as I said the other day, is never

-
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Leard in the Railway Board. There are no Indians there. And when we
present in this House the legitimate clains and grievances of our people
Yyou treat us like so many scnoolboys. ** The liberty of speech ' to \which
the lf!lonrjuruble the Comumerce Member alluded would only remind one of
the Greck Chorus! Liberty of speech indeed! When our speeches are
futile because you make them futile! You want us like so many babies
to play at this speechifying and then to wait as so muny mendicants
screaming for alms at the doors of the Iailway Board. That is what you
want us to do; but, Sir, times have changed. (Turning to the Honoursble
Commerce Member). When you came to our country, when you cane to
Malabar,—which has not forgotten you, your old friends are proud of you,
the high position you oceupy to-day,—when you came to this country, the
times were different. 1t was a quarter of a century ago. Indians Lave
since risen from their sleep. Bureaucratic administration in the begiu-
ning managed to keep us quiet. Sir, we were then so many willing victimy
of autocratic rule; but owing to your own excesses as well as to your own
oducation, English education I mean, imparted to our people, purtly
because of that und partly because of bureaucratic excesses,
they lhave risen from their sleep. Times have changed; and
therefore I would nsk the Honourable the Commerce Member not
to think that he .s living in the nineteenth century. He is
living at s time when people are prepared to take their stand on their
rights and to fight for their rights. It is that stand we are taking to-day.
I do not want to go into details, but 1 want to place on record, we the
Swarajists want to place on record, that we do not propose to treat the
Ruilway Department or any other department in charge of- the Govern-
mient in a munner different fromn the Home Department. I see the Honour-
able the Homo Member shaking his head. I admit, Sir, it is the recogni-
tion of a fact that the Home Department and the Commerce Department
are tarred with the same brush. There is no question here of hatred, Sir,
no question of personal indignity offered to any Member on the other side,
but here is certainly a question of taking our stand on cur national rights’
and our national dignity and fighting for the national cause. The perpet-
uation of the present constitution of the Railway Board, the perpetuntion
of their irresponsibility, of that want of response to popular aspirations
which permeates the Railway Board—that perpetuation, Sir, is a wrong
to Indians, and if you want to take the Indian people with you, you must
be prepared to concede to them what is due to them? Tf, on the other
hand, you take your stand on the final appeal of all constitutions, of all
Western constitutions, the appeal to forge, then vou can only remind us
of the Commander-in-Chief. But the Honourable the Commerce Member
shaking his hand towards me seems to suggest that he did not mean that.
Am I right, Sir? Did you want to meet us with the Commander-in-Chief,
face us with unconstitutional militarism?

The Honourable Sir Oharles Innes: May I explain for the Honourable
Member's benefit, 8ir, that I was merely pointing out what should be the
logical consequence of the doctrine, ‘‘grievances before supplies’’

Mr. 0. 8. Rangs Iyer: I thank the Honourable the Commerce Member
for his explanation, but his explanation requires another exp!n.nnt.mn: The
doctrine of griexances before supplies must be known to every Englishman
and also the manner in which it was pressed into service in America.
They fought you because you did not listen to them. ']‘133#. same question
was raised in America. They raised it in an unconstitutional manner,

B2
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They did not raise it in the Assembly of America. We are raising it here
in a constitutional manner and I believe the Honourable the Commerce
Member recognises it. We are not out to-duy for & revolution if you do
not force us to u revolution, if you do not goad us to a revolution. If the
Honourable Pandit Motilal Nehru brings forward this motion to-day it is
because he is anxious to save the country alike from the bureaucratic re-
volutionaries and ‘the popular revolutionists. If vou do not concede to us
what is our right in this railway matter, if you go on fighting us in the
bureaucratic style, what do you think will happen? You will only destroy
the constitutional forees. You will only destroy the faith of the people in
the Bwarajists; then there can be only two parties in the country, with
the Commander-in-Chief as the leader of one party and the Anarchist
General of Bengal as the leader of the other party, and the Honourable
Pandit Motilal Nehru will share the fate that Mr. Redmond had to bear
in Treland. 1 know the Honourable the Commerce Member does not want
a c¢risis, 1 know the Honourable Pandit Motilal Nehru is anxious to avoid
u crisis, and therefore the only proper attitude for the Government to take
up is not to play into the hands of the irresponsible forces in the country
but to consider the purpose, the principle, the fundamental right involved
in the Swarajist attitude. 8ir, I do not want to take up any more time
of this House but T do want to appeal to' my Independent friends not to
make a party question of this. 1 am not using any language of threat, for
we have got to live together, to fight together and to get on together. We
have come down for the sake of the Independents from our great heights.
We have met them haif-way. (A voice: ** Question?’’) An Independent
questions me, but I am sure he knows the answer. He has not been absent
from the Party meetings. But Sir, when we have met the Independents
half-wav and more thun half-way, I will only ask them to consider whether
it is proper for themn to make this a party question against the Swarajists
and to fight them in this matter. There i® nothing in this against the
Independents, there is everything in this making for the independence of
the Railways from the iron hands of an alien bureaucracy. If the Inde-
pendents want to give a longer lease of life to the present administration
of the Railway Board, then I am afraid they will vote with the Honourable
lonmimerce Member. If, on the other hand, they understand gright what
we stand for and strive for and struggle for, then they will vote with us.
(Pandit Shamlal Nehru: ** Why don’t you appeal to the Government
Benches?’’) My friend, Pandit Shamlal Nehru, rather unwittingly says;
“Why not appesl to the Government Benches also?*’ T would have appealed
to the Government Benches, had I not listened to the speech of the Com-
merce Member and the speech of the official Member from Madras. I
havé yet to listen to the speech of Mr. Jinnah and Sir Purshotamdas
Thakurdas; if T had listened to their speeches, Sir, T might not have in«
dulged in the luxury of an appeal. i

Pandit Shamlal Nehru: Sir, I move that the question he now put.’

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Sir, on this
question I regret very much indeed that there is a difference of opinion
between our Swarajist friends and ourselves. I have the greatest regard
for Pandit Motilal Nehru and it is & pleasure always to work’ with him. But
on this question we difter. *T will place my reasons once more on the floor
‘of this House before my Bwarajist friends, including my friend the last
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spesker, Mr. Ranga lyer. Sir, let us examine this question carefully.
My friend, Pandit Motilal Nehru put it on three grounds. First, he said,
grievances before supply; secondly he went into the details of various
grievances against the policy snd the administration of the Railways.
Thirdly, he said that the Railway Board was irresponsible. Now, we have
given this question our most careful and anxious consideration. We have
therefore to consider, are we going to apply the first principle, namely,
grievances before supply? Let us examine that on its true constitutional
basis. We felt, Sir, that in order to enforce that principle historically,
constitutionally, logically, ewe should have to snswer Sir Charles Innes’
«question, which he put to us. (Pandit Motilal Nehru: “ Did you do
that last year?'") 1 will answer that question. Sir, T do not wish to impart
the slightest heat into this discussion; I want this question to be discussed
on the floor of this House and I shall be very glad to answer any question.
My friend, Pandit Motilal Nehru says that we did that last year. S,
his question is perfectly pertinent and my answer is this. Supposing we
thought that we were wrong last time, are we going to commit the sgme
mistake again? (Hear, hear and laughter.) I think we all make mistakes,
ineluding my friend, Pandit Motilal Nehru. 1 am humble cnough to admit
here and proclaim it that T make miatakes. (Mr. Jamnadas M. Mehta:
““ This might be another.’”) This might be another; but Mr. Jamnadas
Mchta has never made a mistake in his life-time and I think he ought to
be exported to n higher place. (Mr. Jamnadas Mehta: ** And you to n
lower one ')

Sir, just imagine the excitement that is created in some quarters if one
takes a different view. Should we not discuss this question dispassion-
atelv? We find that it would not be the proper course to refuse supplies,
firat of all on the ground that if we adopt this policy—I do not say that the
people are not entitled to adopt that policv—we must carry that policy
out to its logical conclusion; and I, Sir, standing here with all the respon-
sibility that I have to face, say that we are not in a position at present
to earry out that poliey to its logical consequence. (Mr. A. Rangaswami
Iyengar: '* Were you last year?’’) You were not and therefore you made
a mistake. If T may quote the words of no less a person than Mr. Patel
who occupies a place only second, (A4 Voice: ‘‘if second '’) if second,
to Pandit Motilal Nehru in the Swaraj Party. He said, ** We will go out
into the countrv and start a campaign of non-payment of taxes.'” That
was one of the logical consequences. (An Honourable Member: ** Did he
say that?’") Yes, he did say that; I standing here at present am unable to
endorse this policy.

Then, Sir, I am told that we should leave our Party free to votc as they
like, and an appeal was made to me by the Honourable Member there
(Mr. C. S. Ranga Iyer). T ask him this question. Tf we, with all the
careful consideration that we have given to this question, have with regret
to differ from him—it is with genuine regret that we have to differ from
him—and if we have come to this decision and if we are to leave our
Party free to vote as they like, T ask, shall we not be shirking our respon-
sibility? Do vou want us to stand here neutral?

Pandit Motilal Nehru: No, follow vour conscience.
Mr. M. A. Jinnah: We are following our conscience absolutely.

Pandit Motilal Nehru: Follow your own conscience, not the party
eonscience.
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Mr. M. A. Jinnah: Why are you mnkiné it a party question yourself?

Pandit Motilal Nehru: 1 offer to release m y party from all obligation in
this matter.

Mr. M. A. Jinnah: That is only when it suits Pandit Motilal Nehru.
But, 8ir, 1 ask him, I do appeal to him and I am sure that he will agree
with me—at least 1 hope he will agree with me—what is the good of a
party unless, when the party has come to a decision, a clear decision, that
we cannot agree, we are going to enforce that decision of ours and make
it o party question? What is the good of a phrty at all? I do not want
to enter into any further arguments on this question; but I do maintain
that it was due to the dignity, to the self-respect and to the responsibility
that this parly owes to itself that if it came to n clear conclusion on a
particular issue it must have the courage of its:conviction and make it a
poarty question and not shirk it. I maintain and I repeat that that is the
only honourable course for any party to take . . . .

Mr. O, Duraiswami Aiyangar: Mayv I rise to s point of order? We are
not discussing about party questions here; the Government Benches nare
not certainly anxious to know what are party questions.

Mr. President: The Honourable Member should have raised that point
wlien Mr. Ranga Iyver was on his feet.

Mr. M. A, Jinnah: I think I have really answered that point and 1 have
nothing more to say on that.

Now let us take the seoond proposition of my friend Pandit Motilal
Nehru. He described the grievances of the passengers, the sins of omission
and commission on the part of the railway management, the Railway
Bourd, Indianization of the services, discomnforte of passengers, und so on
and so forth, Now, Sir, all these things are very true indeed. But if
those are the only grounds, if they are the reasl grounds, then I can under-
stand our adopting the proper procedure for that purpose . . .

Pandit Motilal Nehru: May I rise to a point of explanation. I rested
my cgse entircly on the constitutional ground, and then mentioned certain
facts to show how irresponsibly the Railway Board had conducted itself

all these vears. 1 did not go into cach of the grievances, but only referrod
to them as illustrations of irresponsibility.

Mr. M. A. Jinnah: I understand that the argument is that we must
dismiss the officials  because this Board is irresponsible. Now, let us
examine, Sir, the constitution of this Board.

Mr. Ohaman Lall: Examine it,

Mr. M. A. Jinnah: T want my Honoursble friend to have a little
patience. He knows the constitution hetter than perhaps anybody else.

Mr. Chaman Lall: I have read’it.

Mr. M. A. Jinnah: 1 grant him the credit of having read it last perhaps.
1 admit, Sir, T read it a long time ago, but T have worked it. Well, now,
let us examine the constitution of the Railway Board. The Railway Board
is-entirelv subject to the Government. T think that cannot be denied by
anv onc who has read the constitution of that Bourd. (4 Voice: ‘* Bo is
a Provincial Government.”’) Yes. The Railway Board, therefore, are
nothing else but a set of servants who are employed on certain ralaries, and
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these servants constitute themselves into a body. But they are entirely
under the control and the orders of the Government of India.- (A Voice:
‘‘And the Secretary of State.'’) and the Parliament if you like. Now, says
my friend Pandit Motilal Nehru that because the Government of India who
are responsible . .. . (4 Voice: ‘'To whom?'’) If Honournble Membors
will-allow me to finish, I shall answer them. Now it is said because the Gov-
ermnment of India are responsible for the policy, programme and administra-
tion of the Railway Board, kgecause they in their turn are responsible to
the Secretary of State, because we have got a large number of grievances,
because they have not been either attended to or satisfied or complied
with, therefore we should dismiss a certain number of subordinate servants
who have formed themselves into a Board and who are under the orders of
somebody else who is responsible. if at all, to this Legislature. I can
understand my friend Pandit Motilal coming forward and raising®a question
of a constitutional character and saving, ‘* Here is a department of the
Government of India that is responsible for all this and T will reject the
vote so far as that particular department is concermed *. But in vour
snger, you hit not the Government of India who are responsible, vou reject
an item which is intended to pav Railway servants . . . . .

Mr. M. 8. Aney (Berar Representative): Where is the harm in hitting
hard those who are nearest and dearest to the Government of India.

Mr. M. A, Jinnah: If you are going to vote, Sir, on the constitutional
question that you shall reject a vote on the highest salary, I think T
should have tq consider whose salary I should reject. There is a clear
fallacy in the argument of my friend Pandit Motilal Nehru,

1 will only say one more thing on this point. If we are gaing to cou-
gider the various grievances and the various complaints, we have got various
motions tabled before us for that purpose.

Then, lastly, I will point out this. We, this Assembly, were a party
i0 a convention between the Government and ourselves. That was only
last September. Under that convention—I do not wish to read those
terms because they must be fresh in the minds of Honourable Members—
but under that convention we brought the railway administration under
an altogether different category. The railway administration was intended
by that convention to be commercialised, and we with the consent of the
Government adopted that convention in which all the points ‘wlnc!l we
now complain of were embodied, namely, Indianisation, an Indian Mem-
ber on the Railway Board; all thesc matters were discussed only as
recently as September last. For the first time after a few months my
Honourable friend Sir Charles Innes comes here and presents his report
vs if he is the Chairman of the Board. T assure you that T am far from
satistied with it. I assure you that the Honourable Sir Charles Innes
will have to do & great deal before I shall get up in this House‘and RRY
to him or to his successor that I am now satisfied with your policy, with
vour programme and with your administrstim.l, I entirely agree that
{hore are innumerable gricvances, in fact the grievances have accumulated,
as Pandit Motilal Nehru himself pointed out, thev have accumulated for
more than a quarter of a century. ('A Voice: ** P_‘or more than three
quarters of a century.’’) Now, whai is the good. Sir, of raking up_ that
old history, bares as it is.,, Now, give the Honourable 8ir Charles Innes
cr his successor a chance under this com‘rentlon"nnd then let us see. and
then apply your spur (4 Voice: ** Mercilessly '’} s mercilessly as you

can,
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Mr. O. 8. Ranga Iyer: Q(rievances before supplies, apply the spur
mercilessly before supplies.

Mr. M. A. Jinnah: Give Sir Charles Innos o chance, and then apply
vour spur morcilessly. If you can do that, I shall be with you. Please
drop your phraseology ** grievances before supplies.”’ (4 Voice: “Why''?)
Beeause you don't agree to give a chance under this convention, and that
i why I don’t agree with you.

Mr. Jamnadas M. Mehta (Bombay Northern Division: Non-Mulam-
madan Rurai):  Have you no grievances?

Mr. M. A, Jinnah: 1 admit we have grievances, innumerable grievances,
Hut 1 am not in & pasition to stand up here and approve of the policy of
refusing aupplies.

Mr. O. 8. Ranga Iyer: You are playing with words.

Mr. M. A, Jionah: Yes, 1 am playing with words. You bhetter
vonsult your colleague Mr. Chuman Lall whq is the latest wuthority
¢n tho constitution, Therefore, 1 say that it will not be right for us to,
refuse supplies,  All thot we want is this. We entrely agree that there
nre innumerable grievances. We hope that these grievances will bhe dis-
cussed one after another, and I shall endeavour my best on sueh points
wi 1 may be able to understand to join in applying that-spur to the Rail-
way Member mercilessly.

Mr. V. J. Patel (Bombay City: Non-Muhammadan Urban): Sr, T had
no intention to take part in this debate to-day, had not the
speech of my friend, Mr. Jinnah prompted me to rise. He
made a reference to my speech when the Demands for Grants were con-
sidered last year at this time. Ho happened to say that I then stated
that 1 would ga out to the country and ask the people to go in for a
movement of non-payment of taxes, I wish he had read my speech
befora he made that statement. (Mr. . S. Ranga Iyer: ‘‘ Hear, hear.
Mr. Jinnah never reads.”’) I will read the very words that T used:

1ev,

‘“ But are you prepared for the next step? What is that next step?! Mass move-
ment : non-payment of taxes. I hope my friend the Honourable the Home Member
has not forgotten the mass movement of 1821. The Honourable the Home Member
says that the country is not ready and my Honourable friend Mr. Pal also thinks so.
I do not agree. Therefore we want you either to accede to our demands or to drive
s to the mass movement.”

Mr. M. A. Jinnah: That is exactly what I said.
Mr. V. J. Patel: Will you kindly follow. Don't be in a hurry:

*“ The responsibility will be yours. We shall refuse supplies. The Government of
the country then will have to he carried on by veto and by certification. We go to
our people and we place the facts hefore them. Why! For the matter of that, when
1 stood for election the very first sentence in my manifesto was, ‘ I stand as a candidate
for the Assembly, and, if I be elected, I shall endeavour to the best of my capacity
to ‘embarrass and to obstruct the bureaucrucy by all peaceful means, by all legitimate
means, unless and until the national demands are conceded to the satisfaction of the
Indian National Congress .

These are the words I used. What I wanted to convey was that we were
here to obstruct the bureaucracy at every stege and at,.every step. (Mr.
Bipin Chandra Pal: ‘' Have you done it?'') It is our misfortune that
wo are not able to do all that we are here for because my friend Mr. Pal
und my friend Mr. Jinnah are here. (Mr. Bipin Chandra Pal:‘' Are you
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« trember of the Ruilway Board Comumittee?”’) Yes, 1 am o Member of
the Railway Board Conunittee. (Mr. Bipin Chundra Pal: " 1s that co-
operation or non-co-operation?’’) My fricnd Sir Charles Innes swid thut he
was surprised at this motion coming before this House. As o matter of
taot, he had no business to be surprised. 1 in the Railway Finance Cow-
mittee took this point and irtimated that I would move in the Assembly for
the reduction of the Railway Bourd demund. He knew it for duys past that
this motion was coming. 'There is, therefore, no resson for surprise. But
what 1 wunted to convey lust yeur was, Sir, that we would obstruct the
Government at every stage and at cvery step and, if we could help it, we
would compel the Viceroy to certify everything that comes up before this
Assembly, the Bills, the Resolutions, and everything also. We would
compel the (rovernment to carry on this administration not with our cousent
but merely by veto and certification and having done that, it would be
our ‘duty to go to our people und tell them, ““Here wc are, we bave doue
what we can. It is now for you to go in for & non-payment of taxes
campaign.’” But us things stand, we have got friends amongst us who
would not see eye to eye with us in the programme that we have chalked
wut, in the programme that we wanted to carry out, buf, on the contrary,
they advise us not to go forward, not on the ground that people are not
prepared, but on the ground that ours is not a proper progrumune. 1
cunnot understand how it cannot be called a proper programme. It is
u constitutiona' method. One clear duty of the representatives of The
people is to refuse supplies when the grievances are not redressed and a
onse has been made out by my friend, Pandit Motilal Nehru, clearly that
the grievances are there, they are long-standing, and it is the duty of
the, representatives o1 the people, if they rea'ly represent them, to refuse
supplies to this Government.

Now, Sir, my friend, Mr. Jinnah tried to distinguish the railway
Administration fromn the rest of the administration. I tried to follow himn
us far as I could but unfortunately 1 have not been able to understand
what he really wanted to convey to this Assembly. I do not know how one
can distinguish the rnilway administration from any other part of the
administration of this country in connection with the question of refusal of
supplics.  As a matter of fact, if my friend, Sir Charles Ipnes, was the
Minister of Railways, 1 should not have thoughi of supporting Pandit
Motil' Nehru. All that Pandit Motilal Nehru wants is that Sir Charles
Innes should be responsible to this House. Sir Charles Innes is not
responsible to this House.  He represents the Ruilway Board in this
House. That Railway Board is not responsible to this House. As iny friend,
Mr. Chaman Lall very rightly pointed out, a number of high officials on
the Railway Board, the Chief Commissioner, Directors and Deputy Dircc-
tora. are all appointed by the Secretary of State. Then again, goiny
further down, all the Agents on the different Rai'ways are nppointed by
the Secretary of State. Where is the responsibility to this Legislature
ab all? My‘friend, Mr. Jinnah, hinted that lhp Rpilway Board' WK TeR-
ponsible ultimately to this TLegislabure. I join issue with him. (Mr.
M. A Jinnah: ““I never said that.”’) Very wel’, 1 am glad you _dld not
say that. Mr. Jinnah said nobody is responsible to the Legislature.
(Mr. M. A. Jinnah: ‘‘ Even you nre not.”’)  Certainly nob. I am not res-
ponsible to yow but I an responsib'e to my constituency. And they have
sept me here for a particular purpose and with a mandate. You nare inde-
pendent, and so you are not responsible to anyone. My friend, when the
Demands for Gramts were discussed last year, joined us in throwing out
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“ Customs.’’ Where was the sense in it? He joined us in throwing out
‘“ Balt.” He joined us in throwing out the ‘‘ Income-tax '’ demand. He
joined us in throwing out the *‘Opium’’ demand. And now he comes forward
and says; ‘‘ No, Railwuy must be treated separately.”’ And yet he holds
out some hope to us that the matter of the General Budget he inight
think of doing something and joining us. What is that something. I
cannot understand.  As a matter of fact, my friend, Mr. Jinnah does not
know what he wants to do. He does not know his own mind. I am not
nt all surprised at his nttitude. ¥rom the time this Nationalist Party was.
formed, he was against the obstruction policy, but some how or other
he thought he was being tuken to the slaughter-house.  (Laughter.) These
are not my words: they arc words which Mr. Jinnah himsolf used at the
time when the divisions for all those four grants were taken. He actually said
in so many words that it wept ngainst his grain to vote against these demands
but he was being taken to the slnughter-house; he had committed himself
and he had no option, and therefore this time he quietly tries
to esoape from the situation. As a matter of faet the Nation-
alist Party, by thc very constitution under which it ecame into
being, is bound to a policy of obstruction, once it is found
that the mational demands are not conceded. There has not been
sufficient response to the Resolution passed by the Assembly last year and
the Nutionalist Party is bound to join the Swaraj Party in obstructing the
Government. T will just rend the relevant portion of that constitution:
“If the Government do not make & satisfactory yesponse to the Resolution demand-
ing reforms within a reasonable time, the party will then be bound to a policy of

obstruction and will put the policy into operation at the earliest period when the
Demand for Grants is made by the Government by refusing supplies.”

According to this rule the Nationalist T'arty after waiting for a reasonable:
time to sec¢ if there is uny satisfactory response to the Resolution regard-
ing Reforms, are bound to throw out the Demands for Grants when they
come up to the Assernbly. This wus done last year. The rule holds good-
even to-dny and if there wus any case for throwing out the Budget, at any
time, it is 10 times stronger to-day than it wns lust year, and there is abso-
lutely no reason why any Nutionalist who has subscribed to this constitu-
tion should keep out from the policy that the Swaraj Party is pursuing
to-day. We are in all honour hound to throw out every demand for grant.
We are told, ““What is the good of throwing out one demand under the:
Ruilway Board? If we arc consistent, we should throw out the whole
Budget.”” Quite so. T entirelv agree.

Mr. M. A, Jinnah: May 1 rise to a point of explanation, 8ir? Tt is not
correct to sav that. The latest rules which have been adopted by the
Nattonalist Party lay down that with regard to the policy of obstruction
and with regard to the refusal of supplies the two groups, namely, the In-
dependent group and the Swarnjist Party are free to decide as they please
unless ‘there is agrecinent between them,

Mr, V. J. Patel: Quite right. I entirely agree with my friend Mr.
Jinnah that they have passed a recent rule giving frecedom to each party
to decide for itselfl whether to go in for obstruction or not. But when they
had pledged themselves to a policy of obstruction once, why and how could
they go in for a change? Because they did not want to go in for obstruc-
tion this vear they mnnaged to have the rale altered. The Swaraj Party
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has no power to compel the independents to stick to their promise and
agreement, As a matter of fact, they are bound in honour to abide by the
original agreement by which they pledged themselves to obstruet. They
eannot get out of it so long as there has not been satisfactory response
on the part of Government. They are pledged to a policy of obstruction
till then and no one can get out of it and no one should attempt to get the
rule changed and then take shelter under that change. Perhaps in the
opinion of my friend Government have responded.

Mr. Jamnadas M. Mehta: There is the Ordinance.

Mr. V. J. Patel: I forgot about the Ordinance. Perhaps that is res-
ponse according to Mr. Jinnah. I cannot understand how any Member
from Bengal can with any conscience really help the Government in carry-
ing on the administration of this country in face of Ordinances und Regula-

tions.
‘Mr. Bipin Ohandra Pal: I will borrow your conscience.

Mr. V. J. Patel: Wait, 1 will just quote vou, my friend. (Laughter.)
My friend Mr. Bipin Chandra Pal, when we were discussing”the Demands
for Grants last vear, gave the following advice to us. He said:

“T do not believe in that. Those who believe in it, let them vote” for it. I do
not believe in this petulant futility; and therefore I cannot vote for Pandit Motilal's

proposition. Neither can I vote with the Government, hecause I see that, if there is
extreme unreasonableness on one side, there is equally extreme unreasonableness on

the other side also.”
Mr. Bipin Ohandra Pal: Not on the Railway Budget.

Mr. K. Ahmed: (five him the benefit of the doubt.
Mr. V. J. Patel:

“ When two unreasons fight each other, the safest thing for those who believe in their
own reason and conscience ix to sit tight in their own seats.”

This was the position of my Honourable friend Mr. Bipin Chandra l’al
lnst year. His position was that the Government were unreasonable, but
that Pandit Motilal Nehru and his party were equally unreasonable, aud
therefore, e as & man of conscience would sit tight in his seat. I ask
hmm, '* Are the (iovernment more reasonable to-day—more reasonable than
the Swarajists?’’ That is what I want to know from him. The fact is that .
pis own kith and kin have been taken into custody, and God knows
where they are kept, without any ‘trial under the Bengal Ordinance and
*he Bengul Regulation. Has the position in any way improved? Has he
anv kindly eve towards those friends, those Bengali brethren of his, or
ig he prepured to say to-day, ‘‘ No, Government have become more reason-
able and we sare going to oppose Pandit Motilal Nehru.”” 1 once again
cemind him that last vear he did not vote eithey with us or with the
Government. I admire my friend Mr. Jinnah because he says he made a
mistuke last year. But T cannot understand how he can ask us to distinguish
betwoeen the 'Rnilwa}r administration and the administration of other Depart-
ments of Government.

Mr. M. A. Jinnah: I rise to a point of explanation. I think my Honour-
able friend misunderstood me. I did not say I made p mistake in the
censo that 1 deliberately blundered, but I said T made a mistake in joining
a party which laid down the decision which I was bound in honour to obey.
I surrendered my judgment when I joined the party.
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Mr. V. J. Patel: He took o prominent part in making the rule. Now
he belongs to the Independent Party without surrendering his judgment!
It by joining one party one has to surrender his judgment, then he should
vot belong to any party, and yet, to-day my fricnd is the leader of u party
and he wants every member of that payty to surrender his judgment to
that party.

Mr. M. A. Jinnah: I do not think so.

Mr. V. J. Patel: You have made it a party question. My friend Pandit
Motilul Nehru said that he was pr(-pan-d to leave cvery member of the
Swaraj party to vote according to his conscience. You on the contrary
were not prepsred to do so. You suid that it would weaken your parly.
You wanted others to surrender their judgment. ‘To-day you come forward
and say that last year you made a mistake in surrendering vour judgment.
To-day you would like others to surrender their judgments but you woutd
not like vourself o surrender vour judgment. That is the position.

Mr. M. A, Jinnah: May 1 rise to a point of explanation. 1 this
question is allowed to be gone into, T think it right for me to be pluin.
Mr. Patel knows perfectly well that the Independent Party cannot make
any question s party question,”unless there is the requisite majority for it
and that requisite majority and more thun the requisite majority was there.

Mr. V. J. Patel: All the same, the minoritv has to surrender its
judgment, whether it was a 8/4th mnjority or n 2/3rd majority or n 5/6th
majority on the other side. My friend Mr, Jinnah had to surrender his
judgment last year and he said he made a mistake. This year he says he
would not like to surrender his judgment and thercfore he has got the
rule chunged. Very good of him, But why does he expect his other {riends
to surrender their judgment to him in the Independent Party? That s
the question 1T put to him,

Mr. M. A. Jinnah: He need not belong to the party.

Mr. V. J. Patel: You belong to the Nutionalist Party all the same und
it is your duty if you are really a member of the Nationalist Party, if you
really believe in the constitution which you vourself were a party to last
vear, to go in for obstruction with the Swarajists. You cannot get ont of
it, T was verv glad to hear my friend Mr. Jinnah only the other day
telling the benches opposite that he had no faith in the bona fides of
Government while talking on the Resolution of my Honourable friend
Mr. Raju. To-day he comes forward.and asks us to give a chance to Sir
Charles Innes. Why give a chance to Sir Charles Tnnes? To work the
convention. Then why not give a chance to the whole Government to
work the Reform Act? T cannot understand the distinction. Here is &
convention under which we are asked . . . .

Mr. O. Duraiswam} Aiyangar: 1 rice to.n point of order. T have bhroucht
it to the notice of the Chair that thess Honourable Members have had
#mple opportunities outside to fight with one another and if they want to
explain to the public outside they have got a number of newspupers and
the Associsted Press. T do not know if the time of th(\ House should be
taken up on na discussion of the views of diffcrent parties, and T do not
helibve that the Government themselves are anxions to know the treuhles
dmonest these parties. .

Mr. V. J. Patel: I leave that question altogether and I come to the
main question, namely, whether we arc right in the attitude that we are
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taking up to-duy. Last year we passed a certain Resolution
and  we  expected that something would be done, that Govern-
ment would make some response. We waited und waited till the
lust Budget cume on and then we threw out some demands and the
Finance Bill.  Subsequently, o Connmittee was uppointed—what is known
us the Jinnah Committeo or Muddinan Committee. Only the other day
we were discussing the questionr ubout the repeal of the Bengal Regulation
und other Acts and in my speech, | gave a clear warning to my Ionourable
fricnd Sir Alexander Muddiman that they were not publishing the report of
that Committee nnd that they were not telling us clearly whether they were
going to give us u day for its discussion or not, that they were keeping
everything buck from us und the time for the Budget was coming and he
did not know what it «ll meamt to us. 1 do not know whether my Honour-
able friend took that wurning bul I gave him a clear hint of whut we were
going to do with regurd to the Budget. During the course of the year since
the last Budget sin upon sin has been heaped together, Government huve
been guilty of numerous acts of omission and commission and they have
defied Resolution after Hesolution of this Assembly. An integral part of
this so-called-convention Resolution of last vear was that Indians shall be
appointed on the Railway Board. Government have not.cared to give
effect to it. They have defied that Llesolution. And we are asked to
give a chance to Sir Charles Innes to work that convention as 1 have
alrendy said, if there wus a case for throwing out the Demands for ‘Grants
last year, there is a ten times sttonger case this year for throwing them
out. I for one um prepared to say cmphatically that, if it were possible
for me to obstruct this Government, I would obstruct them at every stage.
and at every step. 1 do not make a secret of it, I have said that repeat-
edly, and 1 say it again that I would like to be consistent all along, throw
out every Demand for Grant not only in respect of Railways but all other
departinents of Gowernment, und finally throw out the ¥inance Bill. I
would throw out all the Bills that Government introduce and I would throw
out everv Resolution that Government might introduce. I would compel
them to resort to the veto and to certification at every step. Let us expose
the pretence of this Government that they are governing this country or
ocarrying on the administration of this country with the consent of the people
of ‘this country. That is one gond that we are doing by remaining here.
We are here to tell our people that the Government is being carried on
not with the consent of the representatives of the people but against their
will, against their vote. Let the whole world know that the administration
of this country is being carried on, as in practice it is being carried on,
by the bhureaucracy uccording to its own sweet will and pleasure and against
the vote of the representatives of the people of this country. ~That is one
good which we the Swarajists are doing in this House. We are here to
prevent the co-operation of people who gave ap impression to the whole
world that everything was all right and that the Reforms were working
very well und that the Govermunent was being carried on with the consent
of the representatives of the people. We have not forgotten the days of
repression when the policy of Government was being endorsed by this
Assembly. Thosc days are gone. I do not want to go into’ that unhappy
history. My Honourable friend, Diwan Bahadur Rangachariar, may not
like it.. Whether our people are prepared for non-payment of taxes to-day
or not, one thing remains that this constant fight in the Assembly day
after day and session aftor session will make them more ready for non-
pavment of taxes. I am quite convinced that this Government are not
going to vield to reason. There is absolutely no doubt about it, that
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(Mr, V. J. Patel.}
reason, justice, righteousness and argument are all on the side of the

resentatives of the people. But Government would not listen to that.
They would listen only to direct action. That is the only way, 8o far a8 I
can sea, which wi'l bring them round. (Mr. M. 4. Jinnah: ‘' What is the
direct action that you propose?’’) This is one, and it must necessarily be
followed, as my Honourable friend, Mr. Pal seid the other day, by a mass
movement: This is merely a preparation for mass movement. This is
o step in that direction. (A4 Voice: ‘‘ Mass movement to do
what?”) To go in for non-payment of Llaxes, to go in for civil
disobedience. Will you go to Bardoli with me? 1 therefore say
that these steps ~are a necessary part of the great struggle
which is coming. Let my Honourable friend Mr, Jinnah think that we
are not ready snd therefore we should not go in for this extreme step.
According to him we can justify this step only when the people are ready.
He forgets that unless we take this step people will never be ready. This is
a necessary step. People will at once realise that our representatives have
done this, that and *he other, and they will say, ‘“What are we going te
do?" They will feel the responsibility and 1 am sure’ in edurse of timo
they will be prepared to go in for a wholesale movement of non-payrpent
of taxes and civil disobedicnce, unless in the meantime reason prevails on
the Treasury Benches which I do not expect. With these few waords
I support the motion of my Honourahle friend Pandit Motilal Nehru.

Mr. Bipin Ohandra Pal (Calcutta: Non-Muhasmmadan Urban): 1 sin-
wcerely regret the turn that this debate has taken. 1 regret it for our
own sake but I feel that the Government Benches must have been feel-
ing exceedingly comfortable. Let us be honest because we are wueng
friends. They will be feeling exceedingly comfortable to see this tight
tetween one wing of the opposition and the other. I regret, Sir, that this
irrelevant reference was made to party questions which have not heen
published and which, so far as I understand. are meant to be confidential,
‘The agreement between the Swarajiste and the Independents was n eom-
fidentinl agreement. (A Voice: ‘It was published in the papers.’’) If
it has been published in the papers. the responmsibility lies with those who
supplied the information to the papers and to the papers themselves. (A
Voice: '* Are you a member of the Nationalist Party?'’) I um a member
of the Independent party. I had the correspondence between the Inde-
pendents and the Swarajists before me. 1 might have begn tempted as a
journalist to take a copy of the whole correspondence and pubiish it
throughout the whole of India this tnorning and India would have known
who is responsible for the break-up of this Nationalist opposition in this
House. Not we.

Pandit Motilal Nehru: Publish it by all means.

,Mr. Bipin Ohandra Pal: Thank vou. T will publish it with your per-
mission. Now, I do not want to be drawn away from the legitimate sub-
ject of this debate. I regret that this incident has arisen to divide us
and to add somewhat also to the acerbity of the relations between this
wing and the other wing of the Nationalist Party. We are anxious to
work together. We know that we have a comumon gonl, that we have a
common cnemy to fight. We are anxious to work together und we wre
anxious also to work in the light of our own rcason and conscience and not
to be dragged behind the chariot wheel of a powerful party which has got
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mt_.)re‘phypical foree than we have. Now, Sir, what is the issue? It has been
said * grievances before supplies "', 1 read in my school days a little of
these constitutional matters. I read even now in the newspapers how
these things are done in other countries. Now, if Mr. Hindlcy had been
# responsible Minister of the Government of India I might have under-
stood a motion to cut- down his sslary or to refuse his salary but in this
Railway Board there is not a single member who is a responsible memn-
ber of the Govermment. They are subordinate servants. 1 have yeb to
learn‘ Sir, that the salary of any member or of any group of members,
say, In the Foreign Office, is asked to be refused on the ground that the
Foreign Minister has managed his department wrong.

Mr. A. Rangaswami Iyengar: Does the Honourable Member know that
even now the salary of the Chief Commissioner and of the members of the
Rajlway Board is not votable?

Mr. Bipin Obandra Pal: I ulways look for light upon constitutional ques-
tions from my friend Mr. Rungaswami Iyengar but I have got this paper
before me and I have got my specks on my oyes also. 1 see that the
members of the Railway Board have got their salary non-votable. Yes,
that is & point that we have no right to vote on it.

Mr. V. J. Patel: \We want to get that right.

Mr. Bipin Ohandra Pal: Yes, but this s not the way, according to
our humble light, to get that right. *

Now, Sir, there are many things which my friend Pandit Motilal Nehru
Las said with which we are in cntire agreement. He has complained
against the Railway Board as it is constituted. It is the complaint not
ouly of the Swarajists either hero or outside. 1t is the complaint of the
whole country. We want more representation of Indian talent and Indian
cxperience and Indian knowledge on the Railway Board. He has com-
plained of other things also—the grievances of tho railway passengens.
That # o complaint that is common to cvery part of the country. We
Lave all complained of all these things. We have complained of the way
in which our complaints are treated by the authorities. This is not the
specinl dispensation of the Swarajists here to claim that it is only they
who have got @ complant in regurd to these mattors. But the issue here
is quite different. The issue here is really whether we are going to have
-4 Railway Board or not. You want to refuse the total Demand No. 1.
What is this demand? The total demand is 9,86,000 voted and 5,006,000
son-voted which covers the salares of the members of the Railway
Board. The voted, which is within your right really to reject, covers the
sulary of 87 permanent assistants who draw pay from 180 to 500, head
draftsman 350—500, clerks, draftsmen, ete., stenographers 16, servants
78, etc. You have got there Rs. 9,86,000 which will be paid to your men
and suppose you do not pass this vote and accept this motion of my friend
the Honoursblo Pandit Motilal Nehru and vote the whole demand down
and it His Excellency the Viceroy is pleased to tell vou, * You will have
10ur own way. Now, gentlemen, I will close down all the«e salares and
T will not prt'wide by certification or restoration for the salary of the per-
‘manent assistangs. head draftsman or clerks, draftemen and stenographers
.and others'’, what will be the position? Who will suffer? You say,
<t We want them to restore it '’. I dare say His Excelleney the Viceroy
will not be so unreasonable as to punish others for our sins. T know he
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[Mr. Bipin Chandra Pal.]
will not be unreasonable’ but will restore the grant and it is on that assur-
unce that my friend now brings forward this motion. Last year ** Customs’’
were thrown out without considering the merits of the case. My friend
Pandit Motilal got up in this House and proposed ‘* Let us throw.out the

Customs . The * Customs '’ were thrown out and I remember, Sir,
when he made that proposal he distinetly said, ** We know that Govern-
ment will restote this grant ', Yes. you knew that Government would

restore this grant. It is like setting fire to vour house after having given
notice to the Fire Brigade to come and put it out. This is just like that.
And then what was the constitutional effect of it? If we ate out for a
revolution, if we are out to destroy the present burcaucracy by force of
rrins, | can understand this but we want to procecd constitutionally from
vrecedent to precedent. We want to create conventions. Even my
friend the Honourable Pandit Motilal helped in the creation of a conven-
tion in regard to the separation of railway finance from general finance.
We want to create conventions and all the world over constitutional advance
kas been made through the creaton of conventions and we want to create
conventions if we can, that the Viceroy shall not ordinarily certify a rejected
erant. When the Viceroy certified the rejected ‘* Salt '* Demand he did
wrong and in the course of 12 months the Government had to confess that
they were wrong and they had to return to what the Assembly wanted.

Pandit Motilal Nehru: Wjll my friend point out rmeﬂainp;le instance in
history where alien rulers established conventions between themselves and
subject races?

Mr. Bipin Ohandra Pal: I want to know of one instance in history
where passive resistance has not been followed by active rebellion. (An
Honourable Member: ‘“ Why not? "’ Another Honourable Member;

We are making history.’”) You are making history I know. Now, Sir,
that i= what I understand of constitutional practice. I want tq make it
as difficult as diffieult it may be for His Txcellency the Viceroy to restore
any grant rejected by this House. I want to make it as difficult ns difficutt
as it enn be for the Vieeroy to eertifv any Bill rejected by this House;
and therefore T was opposced to the last year’s motion of the Honourable
Pundit Mniilnl‘l\'vhrn, and for that reason I um opposed to this motion also,

An Honourable Member: Why did you sit tight then? -

Mr. Bipin Chandra Pal: T have been asked why I did not vote the last
tine against my Swarajist friends on the question of Customs revenue.
T will give out a secret. I was asked, ** For goodnees’ sake, let us throw
ont one demand to show our anxiety to .get Swaraj quickly .

Pandit Motilal Nehru: Where was your conscience then?

Mr. Bipin Ohandra Pal: My conscience is in my keeping, Sir, morning,
midday and at night also, in Delhi, in Calcutta and in Simla also. My
congeience was in my keeping last time in Delhi, and it was in nmry keeping
during the June session at 8imla.

‘An Honourable Member: Where was it when vou did not vqte?

Mr. Bipin Obandra Pal: It was in my keeping during the June session
and in September. Where was Mr. Patel's consistency when they made
that bridge between the Bwarajist obstruction and the Government tn
“help the Tata Steel and Iron Industrier Protection Bill? Where was his

-
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cons'stency, Sir, when they passed the supplemenidry budgst in the Simla
session? Where was their consistency when they passed the other supple-
mentary budget demands even in this very session?

Mr. A. Bangaswami Tyengar: May I say the Swhraj Tarty as*such never
voted for nor participated in any debate on any supplementary demands?

-Mr, Bipin Chandra Pal: I never h:new that the words ‘‘ as such '’ like
char'ty covered a multitude of sins.! The Swaraj Party ‘‘ as.a party '~
did not refuse those supplies, but A, B, C, D, including A, the leader of
the Swaraj Party, did all this, ' o

Pandit Motilal Nehru: My friend is entirely mistaken -and is completely
misrepresenting the Swaraj Party. . No member of the Swaraj Party,
either as such or as anything else, .ever took part in the voting of any
fupplementary demands or in the dé¢bate on such grant.

Mr, Bipin Ohandra Pal: Not even on the Tata Bill? Was not that
a Finance Bill? -

An Honourable Member: It was not a Finance Bill. You must read
your history again.

Mr, Bipin Chandra Pal: Was not the Tata’s Bill a Finance Bill? The
Honourable Member ¢ould not bring in a Bill like that. It was to pay
money out of the public exchequer, and any Bill which means to pay
money out of the public exchequer is & Finance Bill for all I know.

An Honourable Member: Do not dabble in law.

Mr. Bipin Ohandra Pal: No, Sir, I do not dabble in law; I dabble in
volitics, and in state eraft and in journalism, and in literature. Now I will
rot introduce any more heat. We have had enough -of it. The whole
question is this. What shall we gain by throwing out this motion? It
has been said, we shall embarrass the Government. T am prepared to em;
barrass the Government if the embarrassment of the Government will lead
me to iy goal, but this embarrassment, I am convinced, Sir, will not lead
ug to our goal, it will only embarrass us. It will not demoralise the Gov-
¢rnment; it will not weaken the position of the Government. It will only
weaken our position. (An Honourable Member: *““ Why? ') Let us
agreo to differ. If you did not think your position would be strengthened
by this thing you would not have done it. I feel my position, as repre-
senting my constituency,” as representing public_opinion, as representing
the inoressing mistrust of the policy of obstruction in the whole count
which is evidenced all over, as representing that view, I think, Sir, that
the passing of this motion will not lead us to our goal but will weaken our
position and strengthen the position of the quemmgnb. For these reasons,
Sir, I oppose this motion of my friend Pandit Motilal Nehru. :

An Honourable Member: I move that the question be now put.
Mr. President: The question is that the question be now put.

The motion was adQPted-

Mr. President: The original question waa::
“ : 4 oxceeding Re, 0.86,000 be granted to the Governor General in
Count':Ii‘lhat.t(r) &da?.lry ri‘,‘}:e :h'nr e which will came in course of payment during the year

ending the 31st day ?E'M‘“’“ , 1826, in_ respect of the Railway erdf”

i i been moved:
Since whieh an -amendment has n 1: | n
“ That the Demand under the head * Railway Board* be' omit'ud_
The question I have to.pud-is that the . Demand-he omitted. .
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* The Assembly divided:
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AYES-—41.

Abhyankar, Mr. M. V.

Acharys, Mr. M. K. .

Aiyangar, Mr. C. Duraiswami.

Aney, M. M. 8.

Belwi, Mr. D. V.

Chaman Lall, Mr.

Das, Pandit Nilakantha.

Duni Chand, Lala. -

Dutt, Mr. Amar Nath.

Goswami, Mr. T. C.

Govind Das, Seth.

Gulab Singh, Sardar.

Hans Raj, Lala.

Hari Prasad Lal, Rai.

Tsmail Khan, Mr.

Iyenger, Mr. A. Ran aswami,

Jeelani, Haji 8. A. K. )

Kazim Ali, Shaikh-e-Chatgam Maulvi
M1.1]‘11;1-1;‘1{'11m'1|.N G

Kelkar, Mr. N. C. .

Kidwai, Shaikh Mushir Housain.

Lohokare, Dr. K. G.

NOES—&6.

Abdul  Mumin, Khan Bahadur

Muhammad. )
Abdul Qaiyum, Nawab Sir Sahibzada.
Abul Kasem, Maulvi.

Ahmad Ali Ehan, Mr.

Ahmed, Mr. K.

Aiyer, Sir P.CE. Sivaswamy.

Ajabs Khan, in.

Akram Huusinl,,t;’rince A M M
Alimuzzaman Chowdhry, Mr.
Ashworth, Mr, K. H.
Badi-uz-Zaman, Maulvi.

Bhore, Mr. J. W. )
Blackett, The Honourable Sir Basil.
Bray, Mr. Denys.

Burdon, Mr. E.

Calvert, Mr. H.

Chetty, Mr. R. K. Shanmukham.
Clow, Mr. A. G.

Cocke, Mr. H. G

Cosgrave, Mr. W. A,

Crawford, Colonel J. D.

Fleming. Mr. E. G.

Fraser, Bir Gordon.

Ghose, Mr. 8. O.

Gour, 8ir Hari Bingh.

Graham, Mr. L.

Hindley, Mr. C. D. M. .
‘Hira Bingh, Sardar Bahadur Captain.
Hudson, Mr. W. F.

Hussanally, Khan Bahadar W. M.
‘ Tnnes. The Hononrable Bir Charles.
Jajodia, Baboo Runglal.

Jinnah, Mr. M. A,

Joshi, Mr. N. M.

The motion was negatived.

Mehta, Mr. Jamnadas M.

Misra, Pandit S8hambhu Dayal.

Misra, Pandit Harkavan Nath.

Murtuza Sshib Bahadur, Mau'vi
Bayad.

Narain Dass, Mr,

Nehru, Dr. Kishenlal.

Nehru, Pandit Motilal.

Nehru, Pandit Shamlal

Patel, Mr. V., J.

Piyare Lal, Lala.

Ranga Iyer, Mr. C. 8.

Ray, Mr. Kumar Sankar,

Roy, Mr. Bhabendra Chandra,

Bamiullah Khan, My. M.

Sarfaraz  Hussain KXhan, Khan
Bahadur.

Shafes, Maulvi Mohammad.

Bingh, Mr. Gaya Prasad.

Binha, Mr. Ambika Frasad.

Binha, Kumar Ganganand.

Syamacharan, Mr,

Kastorbhai Lalbhai, Mr.

Lindsay, Mr. Darcy,

Makun, Mr. M. Ey

McCellum, Mr. J. L.

Mitra, The Honourable 8ir Bhupendra
Nath.

Moir, Mr. T. E.

Muddiman, The Honourable Bir
Alexander.

Muhammad Ismail, Khan Bahadur
Baiyid. .

Mutalik, Sardar V. N.

Naidu, Mr. M, C.

Nambiyar, Mr, K. K.

Pal, Mr. Bipin Chandra.

Purshotamdas Thakurdas, Sir.,

Raj Narain, Rai Bahadur.

Ramachandra Rao, Diwan Bahadur M.

Rangachariar, Diwan Bahadur T.

Reddi, Mr. K. Venkataramana.

Rhodes, Bir Campbell.

Rushbrook-Williams, Prof. L. F,

Barda, Rai Bahib M. Harbilas.

Bastri, Diwan Bahadur C. V.
Visvanatha. .

Bhams-uz-Zoha, Khan Bahadur M.

8im, Mr. (. G.

Btanyon, Colonel Bir Henry.

Bvkes, Mr. E. F.

Tonkinson, Mr. H.

Venkatapatiraju, Mr, B. .

Vishindas, Mr. Harchandrai.

Webb, Mr. M.

Willson, Mr. W. 8, J,

Wilson, Mr. R. ©A.

Yakub, Manlvi Mohammad.

“The Assembly then adjourned for Lunch till Three of the Clock.
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The Assembly reassembled after Lunch st Three of the Clock,
Mr. President inytha Chair. e °

PaY or OFFIOBRS OF THE RaAmLway Boarp.

Mr. V. J. Patel: Sir, may I draw your attention to the fact that Motion
No. 7 on the lisk in my name is similar to motion No. 1 and that my
Honourable friend, Khan Bahadur Sarfaraz Hussain Khan, desires that
I should move mine in place of his, with your permission?

Mr, President: I was tuking Nos, 1, 8 and 4 together because they
all raise the question of pay of officers under the Railway Board. Is that
the point which the Honourable Member wishes to raise now ?

Mr. V. J. Patel: Sir, 1 beg to move that the Demand under the head
** Railway Board " (pages 1—2) be reduced by Rs. 77,000.

Members will see that thig motion is a general one, while motion No. 1
is restricted to the Deputy Director's pay. I do not restrict my motion
to the pay of any individual officer, but it extends to the pay of several
officers. If you will compare the expenditure on the Railway Board last
year with that of the budgeted amount, you will see that under the heading
‘““ voted '’ last year the revised est'mates were 7,81 and the '* non-voted
were 4,85, while the budgeted figures are 9,86 and 5,06 respectively.
That means that last year the Railway Board spent Rs. 12 lakhs and odd,
while this year we arc called upon to sanction Rs. 14 lakhs and odd. . 1
submit, Sir, that this is to say the least of it very extravagant. The Acworth
Committee recommended thsat under the decentralisation which they had
recommended, if it was carried out, most of the detailed work of the
Railway Board would be lessened materislly. I will invite the attention
of my friend, the Honourable Sir Charles Innes, to paragraph 12 of the
Annual Administration Report for 1923-24, which says:

“ The ultimate object indicated by the Acworth Committee was a large mensure
of decentralisation to the railway administration, that is, to the Agents of the State-
managed Railways and the Board of Directors of the Company-managed Railways.'

As 8 result of this recommendation, 80 per cent. of the correspondence
work of the Railway Board has been reduced. You will find this at page 9
of that report, paragraph 18 the last four lines: -

* Considerable delegation was made to Agenis in matters relating to establishment
which has resulted in a reduction by 60 per cent. of the references previously made
to the Railway Board.' .

- You will thus see, Sir, that a large amount of work has been reduced
as a result of the adoption of the recommendation of the Acworth Com-
mittee; and yet we find that we are asked to sanction Rs. 2 lakhs more
this yesr.

Now, Members of the Assembly will pecrhaps be curious to know how
I arrive at this figure of Rs. 77,000. I shall explain to you. Under the
heading ‘* Directors ’’ the votable amount was 27 last year and this year
it is 88, while the non-voted has been incressed from 1,01 to 1,50. That
means that Rs. 49,000 has been added to the non-votable amount. 1t is
impossible for ws—we have no power—to touch the non-votable amount;
and the only course open to us is to‘reduce the votable amount, namely,
Rs. 88,000; and I submit that this Assembly should not vote this Rs. 88,000.
I understand that the Railway Board intends to have one additional
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Director this year; I do not know how far it is true, but that is why this-
additional provision appears to have been made, and I submit that you have
got so many officers now that it is absolutely unnecessary that we should
go on adding to the number of the existing high officials. You have got
cne: Chief Commissioner and three Members; you have provided for five
Directors—I say, have four only. Then you have got one Secretary, seven
Deputy, Directors, four Assistant Directors, and you hhve got so many
Superintendents. I submit, Bir, that there is a superfluity of high
officials and therefore the first cut that I propose is Rs. 83,000 in the votable
amount proposed in regard to Directors.

The second cut that I propose is in the votable amount of Deputy
Directors, which is 78. Last year it was Rs. 80,000, while this year it is
Rs. 78,000. I therefore submit that as we cannot touch the non-votable
smount, the only course open to us is to ask the Government to reduce the
votable amount, and I propose a cut of Rs. 18,000 there.

Then there is the amount of Rs. 51,000 votable under the heading
‘‘Assistant Directors”. Last year it was Rs. 88,000; this year it is proposed
to spend Rs. 51,000—perhaps they propose to add one more Assistant
Director to the number already existing. So I propose a cut of Rs. 18,000
there.

Passing on to Superintendents, I find that Rs. 68,000 was provided last
year in the revised estimates, while this year it is proposed to spend
Rs. 78,000. I therefore propose a cut of Rs. 5,000 there. That makes in
all Rs. 74,000; and as a consequential cut, I propose 'a cut of Rs. 3,000
in the allowances, which will make up Rs. 77,000. That is how I have
#nade up Rs. 77,000.

I submit, Sir, that the whole of this large increase of Rs. 2 lakhs more
should not be voted; I propose a small cut of Rs. 77,000 out of that Rs. 2
inkhs, and I trust the House will agree with me that this is reasomable.
We have had a good fight over the main question, the wider question.
Now we propose to fight the Government inch by inch. This moming we
were defeated; we admit the defeat, but that is no reason why we should run
away from the fight. We propose to fight inch by inch at every stage
wherever we find that you can be attacked and censured, and we propose
to stand by our Independent friends shoulder to shoulder in that fight.

Mr. President: Motion moved :
‘* That the Demand under the head ‘ Rajlway Board ' be reduced by Rs. 77,000."”

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): *8ir, I have given notice of a similar motion for
reducing the grant by Rs. 50,000 under this head. My reasons are not
indentically the same as those of my friend, Mr. Patel. In the first place
my point is that under the head Directors Honourable Members will notice
that there is a difference of nearly Rs. 50,000 between the estimates of
1924.25 and the proposed estimate for 1025-26. The number of officers
ghown under this head is 5. I do not know whether during the current
vear there were 4 or § officers. I think, Sir, in this connection I might.
nggest that in regard to new appointments they may bo shown in the
usual manner in the Budget, namely,” that the figures for the current year

* Not corrected by the Honourable Member,
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wnd the figures for the budget year may be shown separately, so that we
may be able to follow eagily the figures of establishments. That is the way in
which the other Budget is prepared, and I believe, Sir, in the case of the
Railway Budget also the figures of establishments should be shown separately
both for the current year and also for the budget year, so that we may be in
4 position to follow them easily, My Honourable friend Sir Sivaswamy
Aiyer, who was in the Railway Finance Committee, says that this suggestion
was made and agreed to, but, I am not now in a position to say whether
4 or 5 officers were employed during the current ytar and whether it is
proposed to employ the same number of officers during the coming yeur.
Anywuy, I see a differenco of Rs, 50,000 in the budget estimates. My
reason for asking for this reduction is to get an explanation as to why
ihe Government now wish to employ one more Director in the current
year. I see from a statement somewhere in the papers that it is pro-
posed to appoint a Director of Finance. We have already got a Finun-
oial Commissioner, and I should like to know what case has been made
out for the appointment of another officer known as the Director -of
Finance at a cost of Rs. 30,000. That is the first point that I wish to

raise in regard to this motion.

The second point that I should like to raise is whether the Government
have come to any decision as to the officer to be appointed to this post.
1 wm raising the question of the Indianization of the services in this
connection, and I would suggest that, if it is nccessary to appoint &
Director of Finance, the Railway Board must comply with the general wishes
expressed in this House so often, that new officers should, as far as
possible, be Indians. Therefore, the first point is, is there any necessity
w0 appoint & new officer known as the Director of Finance, and, if it 13
shsolutely necessary and if we are satisfied that that officer should be
employed, then my second suggestion is that he should be an Indian.
The Financial Commissioner is a Member of the Indian Civil Service, and
in rogard to all future a.ppointmen&e my suggestion is that you should
appoint Indians when the gpportunity arises.”

Sir, the Honourable Sir Charles Innes stated the other day in discussing
the Railway Budget that we do not know the English temperament or the
Scoteh temperament, and that once the policy is adopied either by the
Legislature or the Government, he, as a Member of the Government, was

erfectly willing to carry out that policy. In this connection I would there-
ore suggest to him that the question of Indianization has been accepted
by the Government, and there is no reason why, if a new officer is really
required, the Railway Board should indent upon anybody else than an
Indian. Then in regard to financial matters, we have already a very
efficient department under my Honourable friend Sir Basil Blackett, and
T believe it will be possible to indent upon the officers of the Finance

Department if & new officer is required.

The third point is the general question of economy to which my friend
Mr. Patel has referred. I think, Sir, that the establishment on the
Railway Board is, in my opinion, somewhat extravagant. It is true that
two new Railways are now coming under the control of the Government
of Indis. Nevertheless, as has been pointed out by my friend, it has
been stated that 80 per cent. of the references have been rendered un-
mecessary now in consequence of ‘decentralisation to t!:e Agents. The other
day I rajsed a question as to the exact powers, financial and administrative,
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of these Agents, and I have had no reply to that question. If, as a
matter of fact, these Agents are exercising larger administrative and
financial powers, I should think, as has been admitted, that 60 per cent.
of the references have disappeared, and it seems to me, Sir, that there is
no necessity for such a large establishment as you have. I am aware of
the exact constitution of the Railway Board. Nevertheless, it seems to me
that if, a8 & matter of fact, decentralisation has been effected, it seems to
be absolutely unnecessary to maintain the very large establishment that
you have on the Railway Board.

. For these reasons, Sir, I suggest that the cut that I propose should be
adopted. If the Honourable Member in charge of the Department or Mr.
Hindley justifies these appointments, it is quite a different matter; we
shall hear them and see whether their proposals are justified.

. Mr. Jamnadas M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural): Bir, I think the House ought without any hesitation to
carry this cut. The reasons are these. The Railway Board, of all bodies,
should not have forgotten the repeated admonitions of the Acworth Com-
mittee and the Inchcape Committee, and 1 am surprised to find that in the
very place where an example should have been set, the expenditure is
continuously increasing. In limited companies the infuriated share-holders
throw out the whole of their Directors’ report to show their indignation;
we could have done the same by throwing out the whole Demand for the
Railway Board grant but that the House has not done and the next best
thing 18 now to show our disapprobation by suggesting cuts. Here we
find that the Railway Board’s expenditure has been increasing beyond
any rcasonable limit. For instance, we find, Sir, that in 1928-24 the
superior officers cost Rs. 1,59,000 voted and Rs. 4,18,000 non-voted or
the total was Rs. 5,72,000. In the current year we find the budget
estimates are Rs. 6,05,000 for superior officers and the revised estimates
Rs. 6,40,000. Proceeding further wafind in the Budget that the total
expenditure on the salaries and allowances of superior officers is Rs. 7,30,000.
S0 that in the course of two years we have gone from Rs. 5,72,000 to
Rs. 7,380,000 in a department where, we are told, as Mr. Patel has pointed
out, that on account of decentralisation, a very appreciable amount of reduc-
tion in work has been effected, and references to the extent of about 60 per
cent. have been reduced. Well, if 60 per cent. of the references have Leen
reduced, then that reduction ought to be reflected at least somewhere in
the cost of the establishment. Instead of that being reflected, we find
the less the work the more the cost, which is very unsatisfactory. From
Rs. 5,72,000 on the salaries and allowances of superior officers the cost has
risen to Rs. 7,830,000 on the same establishment in two years and that
when the references at the headquarters have been reduced to the
extent of 60 per cent. This is progress, as Mr. Baptista would say, in
the direction of the tail. It is not a progress in the right direction. There-
fore, (Government must justify to us this mounting up of the expenditure to
the extent of nearly 40 per cent. in the course of two years.

Sir, the Acworth Committee in its reorganization scheme for the Rail-
way..Board recommended that the total number of officers should be 12;
they recommended that one Member of the Executive Cauncil should be
responsible for Transport, Posts and Telegraph, Railways and Ports and in
tact for all communications; when all these functions were to be centrad in,
one Member, then the suparior staff recommended was only 12 officers, That
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recommendation has been not carried out to the full and Posts and Tele-
graph and Inland Navigation are still separate establishments. Therefore,
instead of the 12 superior officers recommended by the Acworth Committee,
the total number of superior officers in this budget should have been less.
than 12. Instead we find that 29 superior officers carrying salaries from
Rs. 550 to Rs. 6,000 are being provided for in this budget, an unhcard-of
extravagance which I think this House should not at all tolerate. Then, 8ir,
on page 6 of the Railway Report for 1028-24, we are told that the work
of the Department is divided among the Chief Commissioner, the Financial
Commissioner, and two members of the Board, on the basis of financial,
technical and general. I should have thought, Sir, that on the Rail-
ways we employed only technical men, particular officers, but now we
find there is a general member. What is this general member doing?
There should be nobody in general there, but everybody in particular,
because there must be some definite work for him—no general appoint-
ments. I see my friend Mr. Parsons there smiling because he has explained
to me what the general member was for. But I was not satisfied. On
the whole, I cannot see any reason for appointments beyond technical
and financial. Nevertheless we have financial, technical and general.
And under them there were four Directors; now we are to have five. The
Railway Board, as recommended by the Acworth Committee, should,
really speaking, consist of only two—the Chief Commissioner and the
Financial Commissioner. The other two members are not mentioned
in the Acworth Committee's report. Of course Government have re-
organised the Board on a different basis from that recommended by the-
Acworth Committee, I admit. But still there it is that on the whole the
Acworth Committee having recommended not more than 12 superior
officers, here is a reorganised scheme by Government making prevision for
20 superior officers smd for no reason whatever. (Mr. T. C. Goawami:
“‘How would you provide these people with jobs?'") That, of course, is for
Government to explain. But we should be on our guard when they
provide for 29 superror officers, on salaries ranging from Rs. 550 to Rs. 6,000,
when the Acworth Committee has only recommended 12, and that whemr
there was to be one member for all communications. .

Then, Sir, the other thing which perhaps is not very apposite here, is
the question of Indianisation. But I am only fighting this question on
the ground of cost. The other questions are there always. But this:
particular extravagance I am unable fo understand or allow and the least
that we could do therefore is that we should cut down as much as we
can of the votable side as it is imposesible to touch the items that are
non-votable. Tt is-one of the difficulties of dealing with a Budget like this
that the people we want to get at we cannot get at. But still we can
touch them, indirectly. It is clearly a case of extravagance that, "ever
in spite of the recommendations of the Acworth Committee, which recom-
mended 12 superior officers, the Board wants a provision for 29 officers
without any explanation, and I hope the House will carry Mr. Patel’s

proposaal.

Khan Bahadur Sarfarax Hussain Xhan (Patna and Chota Nagpur cum
Orissa: Muhammadan): Sir, I rise to support the motion made by my
triend, Mr. Patel. As pointed out bv Mr. Jamnadas Mehta, we protest:
against extravagance, and therefore our proposal is to reduce the demand
bv Rs. 77,000. There are two items under the heads ‘* Deputv Directors
and Assistant Directors *’ and the cost of this, as I have worked out, is
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Re. 1,16,000 in 1923-24. And in the Budget estimate for 1924-25 the
sSame comes up to Ks. 1,48,000. Now, in the revised estimates for 1924:25
the same again goes higher up to lis. 1,75,000. Now, again n the Budget
for 1925-26 we have the sum of Ms. 2 lakhs. DBesides, 1 do not find suffi-
cient reason why the figures should have risen so steadily. The Govern-
went huve now taken charge of one railwuy, numely, the East Indian, and
will soon be taking charge of the Great lndisn Peninsula, and they have
also reorganised it, as far as 1 understund, on a divisional basis, and the
policy of - Government is also to decentrulise. Hence, when they are
decentralising as well as rcorganising on o divisional buasis, 1 do not see
any reason why there should be so much increase in the pay of officials
at headquarters. Then 1 also think that, if more Indians had been
taken,—as has salready been pointed out that there are capable Indians
who are available—salaries would not have risen so much. I may
also say one thing more as an instance and that is how salaries have been
increased at the time of the reorganisation. Last year, the Budget showed
one post of Registrar in the grade Rs. 800—1,000. This post I do not find
shown in this year's Budget. It appears that it is only the change of the
name and the increase of the pay. If this is correct, it is simply increas-
ing the pay of the post by changing the name, and so, when you increase
without sny sufficient reason, there is every justification for us to move
for o cut of Rs. 77,000 with the object of drawing the attention of the
Government to the fact. With. these remarks, I support the motion of
Mr. Patel.

Lala Duni Chand (Ambala Division: Non-Muhammadan): 8ir, I want
to utilise this opportunity for a particular purpose which I think it is very
necessary to place beforc this House. In so far as the grievances and the
complaints ‘of the travelling and the trading public against the Railway
Administration ‘are concerned, I charge the Railway Board with pursuing
a policy of indifference, lukewarmness and condonation. I shall be person-
ally happy if this policy of the Ruilway Board that has been followed for
a long time is replaced by a policy of earnestness and determination to
root out all the evils so far as the general public and the travelling public
is concerned.

Mr. President: Order, order. The discussion ‘on this motion for re-
duction is now confined to questions of pay of officers. We shall come
to the discussion of grievances of passengers on a later motion for reduc-

Lala Duni Chand: Sir, so far as I understand my position, it will not
be possible for me to move the motions that stend in my name. I can
at once make myself clear on this point. My point is that I am not
prepared to strengthen the position of the Railway Board in any way so
long as-Railway Board does not change its policy and therefore, so far
as I see I am clearly in order in placing this aspect of the question before
the House. _ I refuse to help the Railway Board in any way 8o long as the
Railway Board does not adopt a different policy. Therefore I shall try to
give prominence to a few grievances. . '

Mr. President: T must again remind the Honourable Member that these
questions are not in order on the present motion. There will be other
opportunities for ventilating these grievances on subsequént motions for
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reduction. But at present the discussion is confined to the question of the
pay of these officers. ' ' o

Mr. @G. @ 8im (Financial Commissioner: Railways): Sir, Mr.
Ramachandra Rao has asked me for some details regarding the delegation
of powers to Agents. Sir Campbell Rhodes only the other day expressed
considerable scepticism as to whether there hus been any delegation a$ all.
‘The position as regards establishment mattors, to which Mr. Jamnadas
Mehtu referred, is this, that we have given Agents full powers to appoint
‘the subordinate staff subject to the maximum pay which the Railway
Board have prescribed for particular posts. We have, for example, pres-
cribed that not more than Rs. 600 may be paid to a station master or to
‘the head of a workshop. Provided that the pay given by the Agent does
not exceed the maximum fixed by the Railway Board an Agent is absolutely
free to appoint the subordinate staff in-such numbers and on such pay as
he may consider necessary for the work. The Agent is of course limited
by the budget provision. This declegation, as Mr. Jamnadas Mchts said,
has resulted in a very considerable reduction of references of these qucs-
tions to the Railway Board frem Agents. He has asked why there has not
been a corresponding reduction in the staft in the Establishment Branch of
the Railway Board's office. The whole trouble regarding that particular
‘branch of the Railway Board is that for the last three or four months they
have been inundated with questions of detail regarding establishments.
-Only the other day Mr. Bipin Chandra Pal referred to the statistics which
had been published by the Railway Board in regard to Indianisation and
he wanted to know why the Government had prescribed a form of this sort
and had apparently deliberately instigated® racial discriminations. Now,
‘Sir, this particular form was drawn up in consultation with Members of
this House. The Railway Board had previously given, in reply to numer-
ous questions, long statistics for each railway in India regarding almost
every department. This list was drawn up in the fond hope that it would
lead to a cessation of any further questions and that the material given
in the return was sufficient to enable the House to deal with all questions
regarding Indianisation. The statement shows, both as’regards officers
and as regards upper subordinates, the number of Kuropeans, Anglo-
Indians, Moslems and non-Moslems in every department and for every
railway in India. In spite of that, Sir, I have had to answer in the last
fow weeks masses of questions regarding the number of Anglo-Indians or
‘Indians or Europeans, not. under this broad classification, but as to what
‘number have been appointed as Assistant Controllers of Stores, what num-
ber are employed as guards or drivers on particular trains, and several
Members have carried this -classification still further. I was asked only
the other day to give a list of the number of Punjabis and Sindis in the
workshops in Karachi and to explain how many-of them were srtisans and
how many were labourers. :

Xhan Bahadur W. M. Hussanally: Because you would not employ
indigenous labour. )

Mr. G. G. 8im: I do not know what the Honourable Member's object
May be, but we fondly hoped that this list would satisfy all his curiosity.
Another Member asked me why we had not a certain number of Oriyas as
clerks or as stqtion masters on particular stations.

Pandit Shamlal Nehru (Meerut Division: Non-Muhammadan Rural):
The safest thing is to employ all Eurcpeans. S '
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. .Ilr. @. @. Sim: Then, Sir, another matter on which the Department
is inundated with questions is regarding individual appointments, promo-
tions and dismissals. I hoped the replies that I have been giving recently
to such questions would tend to discourage a repetition of them, and I
think it is the general sense of the House that the House should not inter-
fere in matters of detail.

Khan Bahadur W. M. Hussanally: Only if the Railway Board were
responsible to this House.

Mr. G. @. 8im: If the House is prepared to support the Government
in this attempt, and if the reply that we have been giving lately to these
questions continues to be given, then, Bir, I think we can look for a re-
duction in the staff employed in the Fstablishment Branch of the Railway
Board's Office. But it must be clearly understood that if the reduction is
made, replies will not be given those matters of detail.

The next question I was asked was as to what new posts were going to
bo oreated ip the Railway Board. Honourable Members who have read
the report of the Standing Finance Committee will have seen that the only
new post which it is proposed to create is that of Director of Finance. At
present there is no head of the office under the Financial Commissioner
and it has been impossible recently to carry on the work without having
an officer on special duty. Members of the Standing Finance Committee
know how great the work will be for the next.year or two in changing our
system and in changing the whole form of our accounts. It is essential
that the Financial Commissioner, like other Members of the Railway Board,
should tour as extemsively as possible and settle questions locally, and it
is necessary that if he should do so, he should be able to have somebody at
headquarters who can dispose of all minor financial questions. But, Sir,
I explained clearly to the Finance Committee that that proposal had not
yet been sanctioned and that no steps would be taken to create any such
post until the Standing Finance Committee had been consulted and their
opinion obtained.

. Mr. X, M. Joshi (Nominated: Labour Interests): May I ask, Sir,
whether the Railway Board have appointed a Medical Officer?

Mr. G. G. 8im: I think there are separate motions regarding that parti-
oular appointment. Now, 8ir, the reason for the increases referred to by
Mr. Patel, apart from the proposal to create this additional post, is simply
this. Most of the posts under the Railway Board were created onlyv last
year. Most of the other increases are simply due to the fact that the
expenditure of the current year only includes the pay of these Directors
and Assistant Directors for a few months. Take, for example, the Finance
Branch. The Finance Branch consists of a number of men who were pre-
viously employed in the Accountant-General's office and they have been
transferred to the Railway Board’s office. But thev were transferred only
with effect from the 1st of October last. In the Finance Branch of the
Railway Board's office, they were transferred only from the 1st of Octo-
ber. Therefors, the provision on account of these men: for next year
must be double the expenditure of the current year. There is no proposal
at present to increase the staft under the Railway Board in any way what-
soever, except as regards the particular post of Director of Finance and
that post, as T have said, will not be created until the rhatter has been
placed before the Standing Finance Committee. I hope, therefore, that
Mr, Patel will agree to drop this proposal.
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Khan Bahadur W. M. Hussanally: Will the Director of Finance be
somebody over Mr. Sim or below him?

The Honourable Sir Oharles Innes: Below him.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): Sir, I wonder if you will mind my suggestion, that, as there
are many amendments on the paper, it may perhaps lead to greater pro
gress if the Honourable Member from the Government Benches rises to
reply immediately after an amendment is moved. Then the House will
be able to understand exactly what the position of Government on vach
question is. The reply from my friend Mr. 8im to the queries put by the
various Members who have spoken before boilse down, to my mind, to
this, that, subject to the Assembly agreeing not to put too many ques-
tions, Government may agree to a reduction in the superior staff. I
wonder if I have understood the Honourable Member aright.

Mr. G. G. Bim: Not to that particular cut. I said it should be poe-
sible to effect a reduction in the staff working in the establishment section

of the Railway Board’s office.

Sir Purshotamdas Thakurdas: We are discussing this particular amend-
ment which amounts to some Rs. 77,000. The Honourable Member has.
suggested a certain resson which leads to more expenditure and I think
it would help us if he could tell us what saving could be made on the
condition he has named. Is it Rs. 10,000, or Rs. 20,000 or Rs. 30,000

that he expects to make a saving of?

Mr. G. G. 8im: It depends entirely upon the extent to which the curio-
sity of this House is reduced. If I am asked to lay the proposals before
the Standing Finance Committee I shall be prepared to do so.

Bir Purshotamdas Thakurdas: This House must decide this amendment.
before long this afternoon and I thought that the Honourable Memkter
would give this House an approximate idea of the cut that he would be:
prepared to accept on behalf of the Railway Board on the understanding,
if he liked it, that the Railway Board do not expect to have to answer too
many questions .of details specially when such details are available in
printed reports. Any strict undertaking it would be impossible for this.
House either to give or even to be asked. I can understand your point-
where you print your detailed statistics in a report in ordinary course.
But the Assembly Members would take time to get accustomed to those
reports and & perusal of them. You have only lately started some of these:
reports and statistics and, there is nothing to be surprised at if Honour-
able Members of this Assembly have up to this time put to you many
more questions than they should have otherwise done. Later on, when:
they become accustomed to the new tables and siatistice that you are
printing, I take it that, unless the Assembly wished to annoy the Depart-
ment, the number. of questions would be less, and I think that on that.
basis one could safely expect a cut being agreed to by vt‘hc Railway Board.

The next point that the Honourable Member, Mr. Sim, raised was re-
garding the additional appointment which is neither made yet nor approved
by Government Qut regarding which he said that he would take the Standing
Finance Committee's consent before the appointment was made. It thus
becomes o very simple question which can be solved now, namely, when the
Standing Finance Committee agrees to that appointment, let the Railway
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Department put in o supplemuntursf grant. At the moment cut it out and
consult the Stunding Finance Committee. If they ugree, and even if they do
not agree but Government want it, you can come in with a supplementary
grant and justify your case before this House. I therefore feel that some other
Member on the Government side may tell us what saving Government could
make on the expectation that no more detsiled questions would be coming
finto the Railway Board because the replies would be available in some of
the printed statistice and tables. As far as the appointment is concerned,
when the Standing IMinance Comimittec approves of the appointment, the
Government can put in a supplementary grant. I think, therefore, that the
amount should be reduced to n figure up to which the money is actually
required to run the Railway Board as at present constituted.

Mr. C. D. M. Hindley (Chicf Commissioner of Railways): Bir, the
debate has got itself down rather to details of one particular provision in
the Demand while a number of Members who have spoken hdve mentioned
several aspects of the case. My Honourable friend, Mr. Sim, has explain-
ed the actual position regarding the additional appointment of Director
ot Finance. We have, however, becn seriously attacked by Honourable
Members who have spoken about extravagance. Several protests were
raised against this ‘‘ unheard-of extravagance ', Now, Sir, I am really
surprised to hear that this House considers that the Railway Bogprd are
guilty of an ‘‘unheard of extravagance’’. I would like the House to consi-
der for a moment what hus been done durning the last year and the year
before. Will Honourable Members in their minds compare the position »f
the railway finances two years ago and now? (A Voice: ‘° What about
the increase of pay?”’) Will Honourable Members have the goodness,
perhaps after this debate is over, to apply themselves in their leisure to
some of the things that we havo written in the Administration Report on
last year’s working? I hope in the course of the next few months we shall
be able to produce another volume showing what has been achieved dur-
ing the current year. Will eny Honoura? Member here stand up and
say that to have achieved the change in the railway ﬁnances that we have
achieved during the last two years can be described as ‘' unheard of extra-
vagance’'? Honourable Members will perhaps remember that it is not
$o very long ago that the Government of India were faced with a potential
1css of Rs. 9 crores in one year on their railway property. The Houso
has seen what the railway property has produced or will produce
in the current vear, from a loss of something like 94 crores to .a
profit of something like Rs. 10 crores. Now, Bir, we have been
accused of having an extravagant staft to deal with a problem like
that. Did Sir Purshotamdus Thakurdas believe in his mind, when he
and his colleagues on the Acworth Committee and he and his other col-
leagues on the Inchcape Committee set us this task of removating the
Railways, of bringing. about solvancy and reintroducing efficiency—did
‘Sir Pyrshotamdas Thakurdas believe in his heart of hearts that we should
be shle to carry out that task with a reduced staff? Did not he and his
colleagues fully anMcipate that there would be of necessity an increase in
the staff at headquarters? It is plainly stated in the report of the Aeworth
Committee. The recommendation is clear and distinct, . From the sum-
mary I read paragraph 8: . -

“ We recommend that the technical staff attached to tha Commluwn shall be
wirengtbened, especially on the traffic side.”™ -
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They went on to recommend that the staff should be divided into six sec-
tions. Well Sir, they recommended that the Railway Board should. have,
under them six Directors. We have four. The Acworth Comunittee has
specially refrajned from making detailed recommendstions regarding. the
lower supervising staff on the Railway Bouard. Nothing is said in their
report about how those Directors were to carry on their work. But I am
perfectly confident that, if they had had to tuke charge of the Railway Board
themselves at that time they would have been faced with the necessity of
having a junior technical staff as well as a senjor technical staff. I do not
think that the House has been sufficiently impressed with the magnitude
of the operations which we control from the Railway Board. We get so
used to talking about crores that Honourable Members are inclined to
talk about lakhs as though they were pies, crores being rupees and lakhs
being pies. Let us get away from that false sense of proportion which is apt
to be induced by a study of the figures of our Budges. Will any one who is
responsible for business management—and there are several Honourable
Members in this House who know a great deal more about management
of buginess concerns than I do—will any one of them tell me that a super-
vising staff, a head administration staff costing less than one-fourth of
one per cent. of the total expenditure, ie unheard of extravagance?
That is the position, Sir. Are we really, as Honourable Members who
have spoken would have the House believe, running our heads into un-
heard of extravagance? I do not understand how any one can imagine
that while we have been strenuously applying the principles of economy
and urging on railway administrations to reduce their working expenses and
to reduce their expenscs generally (and we have succeeded in doing so),
we ourselves have been running into extravagance at headquarters. The
simple proposition is how could that improvement and that process be
brought to effect from hendquarters unless we bad the necessary technical
staff to deal with these large problems. This is not a matter of dealing
with a number of daily references that come in from the railway adminis-
trations as if we were so many clerks sitting down and writing our letters:
in reply to the letters received and sticking up the envclopes and posting
them and going away home. This is not a case where we have to deal
with correspondence like clerks. We have to deal with very much larger
problems. We have to devise new methods and use our constructive
imagination to see how economical measures could be introduced. It is
no good my writing letters to Agents and saying to them, “Eg?nomtse. cut
down_your staff . The man would turn round and say, ** How am I
going. to do that?”’ Another man will say ‘‘ How am I going to cut down
my staff?”’ We have to advise our Agents and railway administrations
on large changes in policy and large changes in methods, so that these
economies will result. The Administration Report is crammed with illus-
trations of what we have been doing in that direction. I need only men-
tion things like standardisation, matters connected \_mt-h vgorkshOp impro-
wements, matters connected with the improvements in design of marshall-
ing yards, & whole hody of matters connected mth‘ the change that we
have made in statistics. These may seem very simple matfers fo the
‘Honourable Members of this House. Perhaps some H-nourable Members

think that T am such a genius as to be able to sit down by myself
maéy ot out of my head schemes of improvement of this kind. Neither
'?nnnrgsnv one of Iny colleagues can by himself attempt such a task. This
iz a matter of team work and co-ordinated and properly organised head-
quarters administration. We have to deal with matters of a great many
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different kinds. Mr. Jamnadas Mehta has questioned the necessity of our
having & member of the Board who has been described as General, looking
after general matters. Now, there are many ways of dividing up work in
an office like ours. The plan we have adopted is to place on one side
purely technical matters relating to engineening and on the other side
matters relating to traffic working and Establishments. These have been
put together in a group which we have called ** General.”” I do not see
why Mr. Jamnadas Mehta should make any praticular play on that word
** General . It is not a general officer who is looking round for work.
He has definitely assigned to him certain important portions of the Rail-
way Board work. Then, Bir, we have four Directors. We ought to
have five—one for looking after the financial side of the office. Four
Directors roughly deal with the four main portions of our work. For
instance, we have a Director of Civil Engineering. Will any one say that
I can have a technical officer who can deal with both civil engineering and
- mechanical ®ngineering? Does any one here know of such a gentleman
who could attend to the large problems both of civil engineering and
mechanical engineering which we have to deal with? There are techni-
cal gentlemen in this House who will understand what I mean when 1 sav
that & man Who could perform the duties of the Director of Civil Engi-
aeering and Mechanical Engineering would be an unheard of genius.

Pandit Shamilal Nehru: There is one in Ajmer.

Mr. 0. D. M. Hindley: We have a Director of Traffic. The Acworth
Committee recommended that we should have two. Somewhat against
my better judgment, when I was revising this organisation, I economised
to the extent of having one Director instead of two as recommended by
the Acworth Committee. Is that unheard of extravagance? It has cer-
tain disabilities attached to it because traffic is now very distinctly divided
into two main sections of work, operating and commercial. We have had
for the sake of economy to combine those two sets of work in one officer
and I have one Director of Traffic in the Railway Board. The other Direc-
tor is the Director of Establishment. Mr. Bim has already given the
House some indication of the extent of his work. And here I might men-
tion that we have recently added to our responsibility enormously by
taking over the management of one of the greatest, if not the largest, rail-
way systems in India. In the course of a few months we have to take over
another and I do not understand how the House will expect us to take over
the management of two large railway systems of the size of those two
without increasing our staff. I should have expected that it would have
been necessary for us to increase our staff rather than reduce it. We hope
1« be able to carry on with our existing staff but it is a doubtful proposi-
tion and T am not prepared to say that it may be possible for all time.
The addition to our work after taking over two large railways of that kind
may not be necessarily in proportion to the size of the operations of those
two railways but it must add to our work. We are taking the place to
o certain extent of the Board of Directors of those railways. Wé have to
deal with the Agent much in the same way as the Board dealt with him
and it is inevitable that there should be some addition to our work. Now,
Sir, the basis of the whole of our work during the transition period that
we are going through is to decentralise e much as possible. The very
fact that we have adopted this policy of decentralisation on the advice of
the Acworth Committee and the Inchcape Committee has been used against



THE RAILWAY BUDGHET—LIST OF DEMANDS. - 1827

us in the course of this debate as an argument for reducing our staff. The
difficulty that we have been in is shat the very act of decentralisation
mesans an immense amount of work in reorganisation and rearranging powers
and rearranging work. Unless we have an organisation at headquarters
which can efficiently wateh the technioal side and the financial side of
railway work it is impossible for us to decentralise. We could go on in °
the old way of making the Agents refer to us everything and that will
involve a very large body of clerks to deal with those references. What
we hope to do when we get more accustomed to our work, when we have
things running more smoothly, is to do much more of our work by local
inspection and consultation with the Agents and with loeal authorities
and the public. We have already made a beginning in that respect and
members of the Railway Board have during the last year travelled ex-
tensively and visited practically every railway administration. We hope
to be able to free our Directors als6 from their routine duties at head-
quarters, if Mr. Sim’s advice to the House is accepted, and enable them
te travel and to discuss with the Agents and their principal offieers the
details of the work they are carrying out. But, as I have said before, it is
rot possible for us to do without & minimum number of technical officers
8! headquarters, and I maintain that we have not--got an extravagant
pumber of officers at headquarters. Incidentally, Mr. Jammnadas Mehta
made a misquotation in regard to the number of officers we have. The
information I have before me is that the number of officers, including
supervising officers, in the Railway Board is at present 28, and 7 of these
gentlemen are Indians. That is the proportion we have reached at present.

Mr. Jamnadas M. Mehta: Look up the Demands for Grants, No. 20.

Mr. 0. D. M. Hindley: All I have to say with regard to that propor-
tion is that there is no other department at the headquarters of the Gov-
ernment which has the same proportions of Indians of the department.
1 think, Sir, that, if I have not established the case to the satisfaction of
all Members, I have established it to the satisfaction of those Memkbters
who know and appreciate something of the work which the Raflway Board
has to da and which it looks forward to doing in spite of this morning’s
attempt to induce us to pack our bags.

Mr. K. 0. Neogy (Dacea Divigion: Non-Muhammadan Rural): Sir, the
Chief Commissioner has advised the non-official Members to read their
papers during their leisure. I would advise my Honourable friend to read
the Acworth Committee’s Report once again. He seemed to make a great
point of the fact that, while the Acworth Committee recommended the
c¢reation of six appointments of Directors, he did not propose to make more
than five appointments. I should like to point out to my Honourable
friend that the sixth appointment was intended to be of a Director of
Ports, Inland Navigation and Road. Transpert, with which, I think he will
agree with me, he has nothing to do. 8ir, the Acworth Committee, as has
been pointed out by my friend Mr. Jamnadas Mehta, recommended the
creation of a portfolio of Communications which would include not only
Railways, but also Posts and Telegraphs, Ports and Road Transpart as
well.

Now, Bir, coming to another small point, I find that in this demand
jrovision is made for four appointments of Assistant Directors, and T think
1 am cgrrect in eaying that in 1923-24 there was only one Assistant Director
in the Railway Board. I do not know whether my Honourable friend
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would care;.to explain_ivhy it has been found necessary to increase tha
number by’ three. . 1 have before me a chart which I think my, Honourable
friend :will recognise as his own handiwork, and which 1 think was prepared.
by. him- just & year ago, and which contemplates only one ‘‘ Assistant.
Director, Technical "’. My friend has referred to various considerations
which ought to weigh with us in passing this Budget, and he has made a
reference to the increasing work and the volume of work which is likely
to be added by reason of the transfer of the East Indian Railway and the:
Great Indian Peninsula Railway to the State. Now, Sir, all these con-
siderations I think were present last year, and if I am not wrong in assum-
ing that these facts were before my Honourable friend last year, then may
I ask why he provided for only one Assistant Director last year, and why
he is asking us to appoint four this year? 1 am told that some of these
Assistant Directors are Indians. I do not know whether some of these
" appointments were created and given to Indians in order that my Honour-
able friends might answer questions with regard to the Indianisation of
the Railway Board with s little greater ease than at present. These are
the points on which I would like to have some enlightenment.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadam
Urban): 8ir, there are two points involved in this motion. The first is a
charge of general extravagance with which I do not propose to deal. The
Honourable the Chief Commissioner has dealt with it, and T do not propose:
to repeat any such charge; but the point which troubles me is this. The:

. cut proposed by Mr. Patel is a sum of Rs. 77,000 and if my Honourable:
friend Mr. Ramachandra Rao’s motion is taken as an amendment to it, it.
will be a sum of Rs. 50,000. Now I call it loose budgeting to go and pro--
vide for an appointment which is not yet sanctioned. One specific post is
proposed to be created which will cost Rs. 88,000 or a little under that,.
and  the paraphernalia proposed may cost Rs. 4,000 extra, so that that.
appointment alone takes away Rs. 40,000. And my Honourable friend Mr.
Sim told us that there was o chance of a reduction in the establishment. I
suppose he means in the inferior establishment, or the upper subordinates.
who are employed to find the material for answers to these questions, if the
number of questions diminishes. I do expect the number of ques-
tions will diminish for much information is now supplied in the
shape. of .these monthly reports which we are now getting. We
get a lot of information in these monthly extracts which are circulated tor
us. I therefore do trust and fully trust that there will be a reduction of

work in that branch. I should like to know what is the harm done to the

Budget if reslly this cut is made. I want the Honourable Member to
realise thut we are reslly providing for expenditure for next year. Is this

expenditure needed or is it merely a speculative addition which I submit.
this House ought not to encourage? 1 therefore do submit the Govern-
ment should agree to a ocub of at least Rs. 50,000 in this. It will not do
any harm. What is the good of issuing an estimate when you are not going
to spend it? If you will permit me, I will move Mr. Ramachandra Rao’s
motion as an amendment to Mr. Patel’s motion to substitute Rs. 50,000 .

for Re. 77,000.

The Honourable 8ir Oharles Innes: Sir, I just got up to answer a ques-
tion put by Mr. Neogy. - Mr. Neogy asked why it was that lagt. year we pro-
vided for only one Assistant Director while this ycar we have provided for
four; I think that Mr. Neogy was last year a member of the Standing
Finance Oommittee. That is a-point that I wish to bring to the notice of
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this House, that these provisions, to which the House is now objecting us
being uo grossly extravagant, are proposals which have already received the
- approval of the Standing Finance Committee last year, and also the npproval
of this Assembly when they voted the Budget last year. '

Mr. K. 0. Neogy: T was not n Member of the Standing Finance Com-
mittee. .

The Honourable Sir Oharles Innes: We urc not making provision for jny
more appointments, and the point which has puzzled Mr. Neogy about the
number of Assistant Directors is merely accounted for by this fact. Formoerly
we had three Assistant Secretaries. We changed their names to Assigtant
Directors, and we asked for one more Assistant Dircetor and got the sane-
tion of the Standing Finance Committee to that appointment. I hope 1
have disabused Mr. Neogy of his misapprehension.

Then Mr. Rangacharinr said it was loose budgeting for us to provide for
the appointment of n Director of Finance before that appointment has
been sunctioned. Now our Budget is just the best estimate that we cun
make of the expenditure which we are likely to ineur in the coming year.
The mere fact that we make budget' provision for any particular post
does not mean administrative sanction to that post, and that is why Mr.
Sim has given n promise that this question of appointing a Director of
Finance will be brought up before the Railway Finance Committec before
the appointment is actually brought into existence.

There is another point I should like to bring out in this connection. The
House is nccusing us of gross extravagance. Here we are strengthening
the finance branch of the office by n Director of Finance. The finance branch
watches extravagance. We are merely earrving out a recommendation of
the Acworth Commit{ee. Is it wise for the House to cut out the provision
for this purpose, cspecially when we have explained we are not going to
bring the post into existence till we have distussed the whole matter with
the Railwav Finance Committec? 1 have pointed out that this provision
for the Railway Board to which exception has been taken by Mr. Patel, hag,
except for this matter of the Director of Finance, been approved Inst year
by your own elected Standing Finanee Committee, and i€ a provision which
wns accepted by the House last vear. There is little expenditure in the
coming year because these new posts were only brought into existence at n
late stage this year. There is no real increase of expenditure and T would just
like to reinforce one more point since the point has already been made by
Mr. Hindlev. By this larger establishment, this larger technical stoff which
we have got on the Railway Board, we have been able in the past year ter
exercise the greatest possible economy. Every programme w}pch comes
up from an Agent now is examined with the utmost care. All ':.ndents for
wagong, locomotives and everything else arc examined by a technical officer.
Just let me give one definite case. Only the other day we had an indent
from a Railway Agent for a large number of locomotives. We were able
through the technical branch of our office to show that instead of buying
these new locomotives we were able to transfer to that railway the locomo-
tives from what we considered to be excess stock on another railway. There
was & clear saving of manv lakhs of rupees there. We.were able to do that
hy means of our new organisation and the new statistics that we keep up.

I do.not admit there is- extravagance in the Railway Board as at pre-
gent constituted; but T do say this that we have not the slightest desire to
D
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have m greater establishment in the Railway Board than is necessary,
uring the course of the coming year, whatever the cause may be, .
\\e hnd that our work is going down und that our staff is too big, you can
take it from me we shall not hesitate for a moment to reduce that staff; but
1 hope the House will not maké this cut because I do not think the House
is renlly in a position to say that these posts are unnecessary. It will make
no difference to the General Budget, this small cut of Rs. 77,000, and the
whple difference in the position is that we on the railway side have just as
much incentive to econoiny as the representatives of the tax-payer here,
because any economy that we effect we get the benefit of it by getting moue
into our reserve. It seems 1o me that that makes the whole position differ-

ent add you can rely on uw to do everything possitle in the direction of
economy.

Mr. K. 0. Neogy: Sir, on'n point of personal explanation. I was not a
member of the Standing Finance Committee last year and had nothing to do
with the metamorphosis of Assistant Secretaries into Assistant Directors.
The chart 1 was exhibiting to this House refers to the permanent new orga-
nisation of the Railway Board, and that provides. only for one Assistant
Director und one Assistant Sceretury.

. The Honourable 8ir Oharles Innes: 1 npologize. I was quotmg from the
memorandum presented to the Stahding Finance Committec. I thought
that the Honourable Member was u member.

Mr, K. Rama Aiyangar (Maduras and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, only oue word. 1 fecl 1 can testify to the
lurge amount of work that has been done by the Department in connection
with this reorganisation—I have read carefully through the reports and
admit that a Jarge amount of work has been done. But what 1 want
to point out is this. Since the Budget of 1928.24° which only put this
at 10-52 lakhs, it has been 11'6 according to the Budget of this year, and
it has risen to 12°16 lakhs in the, revised Budget, which mcans about
Rs. 60,000 extra. What is proposed to be done is to andd to the expendi-
ture by another Rs. 72,000. Now, what I submit is that within the last
two ‘vears considerable work has been done and it will probably be found
that the Board is overstaffed if it carries on its work in future in the
way it has been doing up to now. It is not likely that it will have
to check more estimates thun it has done in the past two years. All this
«xtra new work will disappesr—these statistics, preparation of forms, ote.,
will become nalmost routine work hereafter; and the checking of new
estimates, the control of new estimates and new ideas to be originated
will be the portion of the work that will have to be done by this establish-
ment which has slready exhausted the doing of some portion of it, which
will as T say become more or less routine work. My submission is that it
is net proper to budget for more now. On the contrary, it will have
to:be cut down. Whatever was wanted was then and there done by the

Department and the revised Budget shows that all that was nceded has
been done.

T will only add one more word. Mr. Hmdlev referred to standardisa-
tion and other questions. I know there is provision for all this under
General Administration ‘“Miscellaneous’’ where you have got Rs. 1,11,00,000
.provided. All those questions are connected with that head. I thcrefore
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submnit that, in spite of the extra work done, this is the time you ought to
cry halt and not go further simply to do as usual with this Government and

add to cstablishment.

Mr. President: The question is:

** That the Demand under the head ‘ Railway Board ' be reduced by Rs. 77,000."

Further amendment moved:

** To substitute Rs. 50,000 for Ra. 77,000."

Diwan Bahadur T. Rangacharlar: I will not press that.
The amendment was, by leave of the Assembly, withdrawn.

Mr. President: The original question was:

“ That » sum not exceeding Rs. 9,86,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1026, in respect of the ‘ Railway Board '.”

Since which it hus been moved:

“ That the Demand under the head ‘ Railway Board ' be reduced by Rs. 77,000."

The question 1 have to put is that the Demand under the head ‘‘Railway

Board’" be reduced by Rs. 77,000.
The Assembly divided:

AYES—50.

Ahhyankarﬁeri‘ M].£ V.
Acharys, . M K

Ahm:g Ali Khan, Mr. .
Aiyangar, Mr. C. Duraiswami.
Aiyangar, Mr. K. Rama.
Aney, M:i. M. 8.

Belvi, Mr. D. V.

Chaman Lall, Mr.

Chsnda, Mr. Kamini Kumar.
Ohetty, Mr. R. K. Shanmukham.
Duni Chand, Lala

Dult, Mr. Amar Nath.

Ghose, Mr. B. C.

Goswami, Mr. T. C.

(tovind Das, Seth.

Gulab 8ingh, Sardar.

Hans Raj, Lala. .

Hari Prasad T.al, Rai. i
Hnssanally, Khan Bahadur W M.
Iyengar, Mr. A. Rangaswaml.
J):in ia, Baboo Run& .
Jeelani, Haji 8. A. K.

Jinnah, Mr. M. A.

Joshi, Mr, N. M.

Kasturbhai Lalbhai, Mr

Kazim Ali, Shaikh'e.Chatgam Maulvi

Muhammad. .
Kelkar, Mr. N. C. .
Kidwai, Shaikh Mushir Hcsain.
Lohokare, Dr. K. G.
Mehta, Mr. Jamnadas .
Misra, Pandit Shambbu Dayal

Misra, Pandit Harkaran Nath.
Murtaza, Bshib Bahadur, Maulvi

Bayad. ,
Mutalik, Sardar V., N.
Nambiyar, Mr. K. K. .

Narain Duass, Mr,

Nehru, Dr. Kishenlal.

Nehru, Pandit Motilal.

Nehru, Pandit Shamlal.

Neogy, Mr. K.'C.

Pal, Mr, Bipin Chandra.

Patel, Mr. %7 J.

Piyare Lal, Lala.

Purshotamdas Thakurdas, Sir.
an;;hnndm Rao, Diwan Batadur

Rangachariar, Diwan Bahadur T,
Ranga lyer. Mr. C. 8.
Roy, Mr. Bhabendra Chandra.
Sadiq - Hasan, Mr. 8,
S8amiullah Khan, Mr. M.
Sarfaraz  Hussain ~ Khan,
Bahadur.
Bhafes, Maulvi Mohammad.
Bingh, Mr. Gaya Prasad.
Sinha, Mr. Ambika Prasad.
Sinha, Kumar Ganganand.
%;ammharm, Mr,
enkatapatiraju, Mr. B.
Vishindas, Mr. Harchandrai.
Yalkub, Maulvi Muhammad.

Khan
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Ab in, Khan Bahadur ! Lindsay, Mr. Daroy.
glnluhmad. ] Mnkan,y Mr. M. Ey
Abdul Qaiyum, Nawab Sir Sahibzada. | McCallum, Mr. J. L. _
Abul Kasem, Maulvi : Mitra, The Honourable 8ir Bhupendris
Aiyer, Sir P. 8. Bivaswamy. , Nath. .
Akram Hussain, Prince A. M. M. ! Moir, Mr. T. E.

Ashworth, M¢. E. H.
Badi-uz-Zaman, Maulvi.
Bhore, Mr. J. W.

Muddiman, The Honourable Sir
Alexander,
Muhammad Ismsil, Khan Bahadur

Bray, Mr. Denys. . Saiyid.

Burdon, Mr. E. Naidu, Mr. M. C.
Calvert, Mr. H. Raj Narain, Rai Bahadur.
Clow, Mr. A. G. Rhodes, Bir Campbell.

Cocke, Mr. H. G.
Cosgrave, Mr. W. A.
Crawford, Colonel J. T}
Dalal, Sardar B. A.
Fleming, Mr. E. G.
Fraser, Sir Gordon.

Rushbrook-Williams, Prof. L. F.

Sastri, Diwan Bahadur C. V.
Visvanatha.

S8im, Mr. G. G.

Singh, Rai Bahador B. N.

%ylms, Mr. E F

Graham, Mr, L. 'onkinson, Mr. H.
Hindley, Mr. C. D. M. Webb, Mr. M.
Hudson, Mr. W. F. | Willson, Mr. W. 8. J.
Innes, The Homourable Sir Charles. Wilson. Mr. R. A.

The motion was adopted.

Mr. President: Leduction No. 2, standing in Mr. Joshi’s name does not
arise on this—it arises on Demand No. 12 or on a later demand in any
case; similarly Mr. Goswami's reduction No. 5 by Rs. 10,000 (Saloons for
Officers) arises on a Inter demand.

Mr. T. O. Goswami: There is an item ‘‘Travelling Allowances'’ in this
Demand. If you look at the Explanation (c) on page 1, there is an increased
demand of Rs. 7,000 for travelling allowances. But if it is your wish that
I should defer my remarke, I shall take another opportunity.

Mr. K. Rama Iyengar: May I point out that ‘‘saloons’’ come under
the head “‘Carriage and Wagon Department’’.

Mr. President: I understood the Honourable Member to raise the point
that he wishes the provision for saloons for officers to be reduced and he
ean raise that question when we come to the stage of the construction
of rolling stock; otherwise it would be a question of putting it down
under Travelling Allowances.

Mr., N. M. Joshi: May I ask, Sir, under which Demand my amend-
ment comes?

Mr, President: If the Honourable Member studies the Demands, he
will sec.

" Mr. N. M. Joshi: No statement of the officers is given and it is not
possible for me to find it exactly. :

Mr. President: If the Honourable Member. himself acknowledges that
the officer is not given, then he knows he is out of order. The Honourable
Member will find it, I think, under No. 12—but I am not quite sure: no,
it is No, 11. ) )

T propose to take now, as suggested this morning, the amendment
standing in the name of Mr. Devaki Prasad Sinha and those of the five
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Members following, as they all relate to the question of the appointment of
an Indian or other changes in the personnel of the Railway Board.

APPOINTMENT OF AN INDIAN ON THE RAiLway Boarp.

Sardar V. N. Mutalikk (Gujarat and Deccan Sardars and Inamdars:
Landholders): 8ir, the amendment which stands in my name is that
the Demand under the head ‘‘Railway Board’’ be reduced by Rs. 100, and
the reason which is stated there is the appointment of sn Indian on the
Railway Board. i

Sir, when the clder brother goes away the younger brother becomes
the heir and he becomes the pet child. Now, when the first motion that
stood on the agenda to-duy was lost, this, I hope, will be the pet child of
the House. In fact the difference between the first motion and this motion
is very little. On the first motion the Honourable Pandit wanted to pass
4 vote of censure on the general management of the Railway Board; this
motion is intended only to point out one grievance, namely, with regard
to the appointment of an Indian on the Railway Board. It may be
pointed out that, when we passed the scparation of the railway finances
from the generul finances, a promise was made of more Indianisation; and
the Honcurable Member in charge gave us an assurance that Indians
would find an incrcasing place in the management of Railways and on the
Board. What that course should be is my main question, whether we
gshould wait for Indians to rise from the bottom to the top or whether
we should import an Indian fresh from outside. Unless an Indian is
*imported fresh and we have one Indian to start with, T do not think we
should be satisfied; nor do I suppose it was the intention of the House that
we should wait ill A competent Indian rose from the lower ranks to the
highest ranks and becomes eligible in due course to be appointed to a

place on the Board.
Khan Bahadur W. M. Hussanally: Imported from where ?

Sardar V. N. Mutalik: My onourable fricnd is very anxious to know
from where an Indisn is to come. Well, I do not want a ‘man from
England. There urc already a sufficient number of men from England
on the Railway Board, so T want a8 man from India. I want a competent
man to be appointed on the Railway Board, though he may not happen to
be in the railway service. I hope that answer will satisfy my Honourable
friend.

Then, Sir, the Ruilway Board is entrusted with full powers. They
have got a free haund, and the idea of giving a free hand to the Railway
Board was reallv in the interests of the railway administration. Now the
main question is, as the Railway Board has wide powers, why the Hogse
should not insist on having an Indian on the Board to express the Indian
view. I do not want to go into details, but I want this question to be
treated only on broad principles, namely, whether we should have the
Indian voice on the Railway Board or not .o

Mr. OChaman Lall (West Purq'&xb: Non-Muhammadan): On a point of
order, Sir. May I know, Sir, is 1t a question of appointing a repr:senta-
tive of the workers on the Railway Board or an Indian on the Railway

Board?
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Mr, President: The Honourable Member, I understand, is moving his
smendment in respect of un Indian on the Railway Board. I pointed out
that it might be convenient to take all the amendments which propose
hanges in the personnel of the Railway Board together, but as the

onourable Mr. Devaki Prasad Sinha in whose name the first amendment
stands is not present, his amendment falls.

Sardar V. N. Mutalik: I can assure the Honourable Member. that I
should have no objection whatsoever to another representative of the
workers being appointed on the Railway Board in addition to an Indian.
The whole question, Sir, is whether Indians will have a voice or not in
the management of the Railways. I trust that on this broad question the
House will be unanimous. I am really sorry, Sir, that on the first motion
this morning there was some sad scene which is not really quite in keeping
with the dignity of this House, but I hope that the whole affuir will be
forgotten and that the Honourable Members on this side will join hands
and pass this item in order to show their disapproval of the action of the
Government in not appoinfing an Indian on the Railway Board.

Mr. O. Duraiswami Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): Sir, the question that arises on thiy motion
is us to how the Railway Board should be constituted so that a proper
policy may be arrived at and carried on in this country. S8ir, the question
1s no. whether there should be one Indian on the Board, but the question
really is whether there should be any non-Indian on the Board. Sir, in
su fur ss the Railways which have to carry on their function in this
country for the benefit of the people of this country, for the benefit of
the trade and commerce of this country, are concerned, when the tax-
payers’ money of this country is involved in.it, the question is who should
have a strong hand in the management of this policy. If it is contended
that the railway policy in this country is carried on not for the good of
the people, not for the convenience of the people here, but for the sake
of British interesty, British manufacturers and British traders, then there
is ubsolute justification that the entire Railway Board should consist of
non-Indimms and Europeans alone. 8ir, if, on the other hand, you con-
cede that in this country the policy must be so shaped as to bring about
the convenience of Indian passengers, Indian traders and Indian mer-
charts, then, Sir, the only logieal conclusion that we can come to is to
have the Board entirely constituted on:Indian lines if possible, and to
provide only for one non-Indian to represent the non-Indian interests
in thjs countryv. That, Sir, ought to be the motion to be brought before
this House, and it is a moderate motion which my Honoursble friend
Mr. Mutalik has made in asking for one Indian on the Board.

Sir, it seems to be pretty clear that in this countrv the railway policy
in carried on in such a manner that the carrying of passengers is con-
sidered only as a subsidiary matter and the development of foreign trade
ns tho principal matter, and that is why we find in this eountrv commereial
lines, strategic lines, luxury lines like the lines to Simla and the Nilgirs.
but there is not a single line which suits the necessities of the people of
this country. Sir, if you compare the statistics of passengers in this
country with those in other countrics, gou will find that,in a religious
courtry like this, a larger number of passengers are going on pilgrimages.

‘and if anything else you will find a large number going to law courts only

tc. rvin themselves,  This is the business for which most people are
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tiavelling.  Now, Sir, that accounts for the fact that, although there are
818 million people in this country, we have got only 87,000 and' odd miles,
whereas in other countries like Fngland we have 50,000 miles of
railway for 48 million people, 34,600 miles for 80 million people in
Germany, and 262,000 miles of railway for 118 million of people in
the United States of Americo. Out of the entire 660,000 miles of rail-
ways in the world, what is it that Indian commands? Not even one per
cent  That isx because the development of railway communications in
this country has not been so carried on as to promote the trading and
other mercimtile interests of this country, but it has been carried on
1 srve the foreign traders and foreign imports and exports,

Sir, my Honourable young friend, Mr. Rushbrook Wilkiams, has cor-
reetl, stated in hix Moral and Material Progress Report—I sm sure he
will not be offended if I call him *‘young’’ friend, because he has stated
in hisx Report somewhere that comparing the average age of the Members
of this Assembly with the wverage nge of the Members of the last Assembly
the nverage is a low age in this Assembly and I believe it is he who has
largely contributed to that and not I, and therefore I call him my young
friendl,—he hus stated in his Report referring to the attitude of the peopfe
i this country:

‘It is quite permissible to maintain that the deep lying religious sentiment which
causes the vast majority of Indians to regard their present lives as relatively unimpor-
tant in the great fabric of past and future embodies something far nobler and more
enduring than the material and the highly individualised ideals of the western world."
He puts down all our people as philosophical people, and therefore perhaps
the Government need not, and certainly the railway authorities need nos,
minister to their materinl wants and it is enough if they minister only
to their spiritunl wants. But even that has not been done. What is it
that you do to consult the convenience of the passengers who are of a
philosophic or religious turn of mind? You have levied a pilgrim tax
of one anna per head including children. This we have added . . . .

Mr, President: The Honourable Member cannot roam over the whole

erealm of railway adininistration on a reduction moved to draw attention
to the need for an Indinn Member on the Railway Board. '

Mr. 0. Duraiswami Aiyangar: The principal reason for which I touched
this question was to show that if the Board were constituted of Indian
Members, they would have consulted these matters more readily them
4 Board consisting purely of foreigners. That, Sir, was my justification
for touching on that matter. Now, Sir, the Railway policy will also be
regulated if Indian members are on the Board more to suit the means
of the people herc, which will necessurily lead to their reduction of fares.
But ngein 1 um not going to touch on the actual details of the reduction
of fures on this occasion and 1 hope I will be able to catch the eyc of
the Chair on another occusion; but if there is any anxiety on my part
to evpress cverything now nlone it is only for fear that I may not be
able to catch the eye of the Chair on all occasions. .

Now, Sir, with regard to the policy of the Railway Companies—I do
not wish to go into details, us I have already assured you—one thing
which the Railway Bourd ix observing is racia] distinctions, and that is
eonsequent upon, the fact that there is no Indiem on the Board and that
lewds to the fact that not only in the services but in almost every
depwrtment of Railways we find racial distinction is made. In the ser-

vices it is lmrgely made to the prejudice of mvy countrymen and the
» .



1336 LEUISLATIVE ASSEMBLY. [25Tn Fene 1925.

[Mr. C. Duraiswami Aiyangar. ]

other day Mr. Neogy pointed out the distinction made in the reservation
of compartments, and you find even on the station platforms boards
bearing “‘native men’’ und '‘Europeun gentlemen'’, ‘‘native women'' and
“Furopean ladies’’. 8ir, I believe that a strong Indian element in the Rail-
way Bourd will not countenance differences like this being made. 8ir, in the
anatter of the promotion of commerce ulso, you will observe u different policy
if the Railway Board is manned by Indisns. What is the kind of irade
help which you are now getting? Coul which can be carried from Bengal
to Bimbay cannot compete with coal which is brought from South Afriea
to Bombay. Salt which is transported by railways in India cannot compete
with ballast salt which is brought from nbroad, fromn Liverpool and other
pleces. How is it? lecause you do not in any way pgive concessions
cither in freight or any other kind of concessions to the transport of
Indinn goods. These, Sir, are things which an Indian Bourd will certainly
tuke into consideration and I do not thercfore go into other detnils om
this accasion but I support heartily iny friend Mr. Mutalil's motion with
this reservation that if possible 1 would like to have a Railway DBoard
with ¢ne non-Indian and the rest Indians.

Mr, Jamnadas M. Mehta: Sir, on page 5 »f the Indian Railways
Adirmistration Report for 1928-24, Vo!. I, we are given an idea of the
responsibilities of the Government of India with regard to the Railways.
The report says:

* The size of the work and responsibility which falls on the department is indicated
by the various functions which Government has to fulfil in regard to railways in lndin
as the direct owner of the large majority of mileage, the controlling authority of
three large systems aggregating over 8,000 miles, the predominant partner in the
Companies which mansge the remainder of the trunk system and the guarantor of mamy

of the smaller companies hesides being the statutory authority over wll railways im
regard to public safety, services to the public and many other matters.”

In such an importent undertaking for 800 millions of people, not ona
Indiar ix associated and that too after Railways have been in cxistenoce
since: 1848 or even earlier. Sir, this Railway Board has developed from
very small and modest beginnings. Government began to control the
railways through a consulting engineer of guarantced rnilways amnd them
they went on changing the form of this control time after time; and I
find from this Report, Appendix B of the Report, Vol. 1, that this con-
trolling authority was changed nearly fourteen or fifleen times until it
has now become embodied in this Railway Commission. But during all
these various transmigrations of this particular functionary no Indian has
ever figured and it does not appear that he is likely to figure very soom.
Can Government point out why it is so? Did it ever entor their minds
that this wus ubsolutely necessary; that responsible as (iovernment were
for the management of so much milesge, of communications and transport,
that the people of the country should have at least ene or two people
o’ that Board? But unfortunstely, ns it appears, Government have
never given uny thought to that matter and the stock argument haa
alwavs been that no fit Indian could be found. To this, 8ir, Pmdit
Motilal Nebru,has this morning given an answer and he even went to
the length of naming some individuals who could very well be appointed
to the Railway Board if Government ever were willing to do so. (Mr. W. M.
Hussunally : ““He only named one.’’) Yes, but he indicated others. Many
more could be named but it is invidious to name them and it is therefora

X
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that 1 win not naming them, but if Government will cast their eyes
wbout all over the country. they will find not only one but I am sure
a hundred people who could be recognised as very fit and proper persons
for being Members of the Railway Board. (An Honourable Member :
“Agents of Railways”?) Pundit Motilul pointed out that the Financial
Comimissioner need not be u railway man. I do not indicate thereby
that I have the slightest intention thet Mr. Sim should be displaced
beeause 1 value his services very much, but all 1 do is to lay down a
principle, that Government cauld have appointed not one Indian but twe
Indiins if they wwnted to. That is our greatest complaint that ut the
head and. source of Ruilwuy control there is no Indian to represent the
Indian point of view. Kven the Executive Couneil has got three Indians,
good, bad or indifferent—it docs not matter. But this Railway Board
scemns to be more sucrosanct than cven the Executive Council. It seems
4o me that Government scem conscious that in the Executive Council
things can be mannged even if there is an Indien, but in the Railway
Boara, if an<Indian got in, it would be difficult to control him in the
manner they liked. That is the only implication or suggestion that one
onn remd into their fuilure so far to appoint an Indian. 8ir, I am very
serious in pressing this umendment that in spite of these fourteen trans-
muigrntions of the controlling authority, we have not been able to fina'
a suitable Indian is a scrious thing. Then turning to page 46 of the
Aceworth Committee’'s Report, 1 find that complaint was voiced in strong
terms on page 46, paragraph 139. After stating their view that:

“fo far we hsve dealt with the working of the administrative machinery. But
{his machine is at the present moment, and must, as we have said, continne to he for
some years to come, worked mainly by non-Indian officers.”’

the Comumittee go on:

“ Witness after witness representing Indian opinion has complained that the Indians
have no voice in the management of their own railways. We think that no scheme of
reform can attain its purpose of fitting the railways to the needs of the Indinn public
unless that public has nn adequate voice in the matter.”

Of course, this refers to nll kinds of adequate representation, namoly,
through this Asscmbly, through the Standing Finance Committec. through
the Ruilway Board, through the Advisory Committees.  Iverywhere,
wherever the railway administration is concerned, Indian views and Indian
sentiments and Indian interests must be frankly and adequudely repre-
gented. That consummation T do not see even in the distunt future because
Sir Churles Innes in the last September session said that he did not see
any Indian fit for the job. Further, Sir, this very humble amendment
for n out of Rs. 100 is not intended as n cut at all and it is merely to
draw attention and, if passed, it would nmount to a vote of censure.  But,
Sir, it is not going to teach anybody the much-needed lesson that the
Indian must be reeognised in a matter of auch vital importance to his
own country. But there is no other nlternative now as the total omission
ont hws been defeated and as the House has ruled that we must be
satisfied with smaller cuts. Therefore, I think the House will unani-

mously vote in favour of this modest proposition.

The Honouseble Sir Oharles Innes: Sir, with regard to what the Honour-
able Member has just said, <] should like to say that the Assembly from
view has never shown that it is more dangerous than when it

our point of ] ;
and, when it moves a reduction of Rs. 160 in order to inake

iv reasonable;
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a representation to Government on any perticular point, we on the
Govornment side attach just as much importance and respect to that
rccommendation as we should have done had the House cut out the whole
of the Railway Board Budget this morning. (The Hanourable Sir Basit
Blackett: “*More'’.) In fact, more, as the Honourable Sir Basil Blackett
says. But I am sorry, Sir, this-is & matter on which I must remain,
I am afraid, at variance with the House. Mr. Patel this morning said that
it wos a definite part of the convention that therc should be an Indian
upon the Railway Board. I do not think that the Honourable Member-
ought to make that statement, for, Mr. Patel must know, or at any rate-
kis memorv must be short, that we discussed this particular point at
great length when we discussed the separation in September. What I said
was this. I said it in the hearing of the whole House, ’

‘*“ As regards the members of the Railway Doard, I cannot bind myself to dates ns.
it must take time before there are Indians of the requisite standing and experience im
the Railway Department for appointments to the Railway Board. But as I pointed out
the other day, the Railway Board is a technical body and does not control policy.”

Mr. V. J. Patel: You allowed the Resolution to be passed unanimously..
You did not oppose it. You did not challenge a division. .

The Honourable Sir Charles Innes: In the convention there is no-
reference whatsoever to the question of Indians on the Railway Board.

‘Mr. V. J. Patel: But there is in the Resolution reference to members:
of the Railway Board also.

The Honourable Sir Oharles Innes: What I said, Sir, was exactly the
same as what the Acworth Committee said. 1 am obliged to
Mr. Jamnadas Mehta for reading out the very passage which supports my
point..

** The machine must, as we have said, continue to be for some years to come worked’
mainly by non-Indian officers.’" -

(Mx. Jamnadas M. Mehta: ‘* Please rend on '’.) And then they weni
on to say that it was important to bring Indian public opinion to bear
upon railway administration, ana that is what we have been doing. Have
we not got these Advisory Councils? Has not the recommendation of the-
Acworth Committee been carried out by us? Have we not got the:
Central Advisory Council? Is there not this Legislature and is not Indian-
rublic opinion in all these ways being brought to bear upon the railway
administration? The whole difficulty is this. The constitution of our
Railway Board is a technical Board. It is a technical Board composed,
with the exception of the Financial Commissioner, entirely of technical
men. It is no use mentioning to me a distinguished Indian who may
have engineering experience, but no experience at all in the technical rail--
way work. .

Mr. A. Rangaswami Iyengar: With financial cxperience?

The Honourable Sir Oharles Innes: It is no use¢ mentioning men of that
kind to me. We hold that for the Railway Board, ns at present constituted,.
he must have an intimate acquaintance with railway work. As regards
the Financial Commissioner, that is quite a different matter. Our principle
in making the appointment of Financial Commissioner was to get the:
very best man we could. The officer whom we have was recommended
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by Lord Incheape himself and I daresay that everybody in this House
will agree with me that though he may have the misfortune of not peing
#n Indian, at any rate he has the good fortune to be s real financial genius.
1 myself have thought about this matter quite a lot since the September
session and one suggesfion which I have had in my own mind is whether
we could not attach one other man to the Railway Board, add to the
strength of the Railway Board by one in order to provide for an Indian.
T mny say that as far as T wm concerned, we would gladly pay Rs. 50,000
a year in order to avoid at any rate being harried upon this question n
this Assembly. But, Sir, I am afraid that on principle I do not think we
cught to udopt that expedient. It has been considered on more than cne
ceceasion.  In fact, this suggestion was made to the Acworth Committee
und the Aeworth Committee did not recommend it to the Govermment of
India. The difficulty is this. If we take on an extraneous man, an Indian
or a commercinl man, and put him in the Railway Board, we could not
4nd worlt for him. FEach member of the Railwoy Board has got his
definite sphere of work, Mr. Bim deals with finanee, Mr. Sheridan with
wraffic questions, Mr. Hadow with engineer'ng and Mr. Hindley is the
Chict Commissioner and head of them all. There is no definite sphere of
work for an outsider who has got no railway cxperience. What will he
do? Tf his business is to find files in which some question comes up about
Indians, that would not do. I am perfectly certain that it would not andd
to what we look to most in the Railway Board, namely, efficiency and
good management of railways. I have thought of this matter very decply,—
beeause T know it is onc on which the House feels deeply—and I um
afraid. Sir, that there is no solution but that of time. You have got to
begin at the bottom in this matter. It may be that we were miost slow in
Indinnising in the past. But you cannot hold that charge up against us
now, In the last 8 yvears we have, I think I am correct in raying, filled
50 per cent. of the vacancies in State Railways with Indians. We have
agreed to take 75 per cent, in the future, so that, in 15 or 20 years’ time
your Railways will practically be Indianised throughout. Mr, Jinnah the
other day in talking about Indianisation of the Army, said he did not ask
for it to-day or to-morrow or the next week or in 10 years. All he wanted
was that we were working on a definite policy of Indianising the army.
Sir, T wish to point out to the House that we are working on that definite
volicy in regard to Railways. You have got no complaint against us om
that seore.  All T can say at present is that this matter of an Indian on
the Riilway Board is a matter which time alone can solve, and I must
urk the House to have patience.

Diwan Bahadur M. Ramachandra Rao: *Sir, the reply of Sir Charles
Innes to this motion is very unsatisfactory. 1 wish to bring to the notice
of Honourable Members that in September last, when this convention was
entered into, 1 moved an amendment in the following terms:

“ Apurt from the above convention this Assembly further recommends that the
railway «crvices should he rapidly Indianised, and further that Indians should be
appointed ns members of the Railway Board as early as possible.”

8o far us the House was concerned, at that time this Resolution wan
enrried unanimously and even before this amendment was carried in the
House, this matter of Indianiration of the railway services and the appoint-
menf of Indians on the Railway Board had formed the subject of very

E N ot corrected by the Honourable Member.
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ucute controversy and negotiation between the Honouruble Member and
several of us outside the House. Thercfore, Sir, this question of Indiaui-
sation and of having one Indian at least in the controlling organ of railway
administration was one on which, as my Honourable friend will see, we
were very keen. A few days ngo, in prescnting the Railway Budget, the
Honourable Member adverted to this question and spoke as follows:

*“ Honourable Members are apt to complain that few lIndisns huye risen to high
posts in the Railways and none to the Railway Board. ‘That is true. DBut they must
remember that it is only in recent years that Iudians have joined the Gazetted ranks

of railway offices in any number, and time must be allowed for them to find their way
to the top.’™

In giving his unswer to this motion to-duy the Honourable Member hus
more or less repeated the same sentiments, namely, that lndians should
rise in the ordinary manner before they could reach to the top, that thay
must cnter one of the railway services, cither the Engineering or the
Traftic or the other branches either in State Railways or in Company-
managed lines and that in that manner they must find their way into the
Railway Board. 1 do not know, Sir, the cxact field of recruitment for the
Railway Board, but T imagine that it is mainly from the Agents of Railwavs
and also from the senior Engineering officers of the State establishments.
Sir, I have before me the classified list of these officers und it is undoubtedly
true that there is absolutely no Indian at present on this list who could he
promoted to this office. If my Honourable friecnd’s argument is to be
logically carried out, there could be none, I expect, for the next 85 vears.
{(The Honourable Sir Charles Innes: “'No.”’) 80 years? 25 years?
20 vears? When will you be in a position {o appoint cither a Financial
Commissioner or a member who will look after the mechanical engineering
and civil engineering branch of the Railway Joard’s work?

The Honourable 8ir Oharles Innes: The Iinancial Cominissioner is
not necessarily a technieal railway man.

Diwan Bahadur M. Ramachandra Rao: I therefore think that if we
were to accept the argument of my Honoursble friend and its logical
implications it would eome to this. Unless you have n man in the Traffic
Department and he rises to the position to which he could be appointed in
the Railway Board he eannot think of appointing any Indian to that office.
Similarly, in the engmncering side unless you have un Indian officer who
would rise to the position of a Chief Engineer he would not think of
appointing an Indian to the Railway Board. The same is the case wish
regard to the other technical branches of the Railway Board. In regard
to the Financial Commissionership, Honourable Members know Mr. Siin
very well. T have as much admiration for his ability and capacity for work
as my Honourable friend has. But after all, he is a member of the Indian
Civil Service. I know that members of that Service have u habit of moving
from, one superior post to another and T do expect to sce Mr. Sim not
neceraarily in the very near future moved on to another post and probably
to » higher post. In these circumstances the only way in which vou could
train an Indian to fit himself to discharge the functions of the Finaneciil
Commissioner is immediately to appoint an officer to work along with
Mr. Sim and when the time comes for Mr. 8im to move on to a higher post,
for that officer to tnke up that position and be appointed as the Financial
Commissioner. 8o far as the financial administration is concerned, we



-
THE RAILWAY BUDGET—LIST OF DEM{NDS, 1541

have a very large number of Indians in the Finance Department and with-
out mentioning any name I min perfectly certain that Sir Basil Blackett
can tind a man who will certainly fulfil all the requirements of the office
of Finnneinl Commissioner. Therefore, so far ag the question of the
Financinl Commissionership is concerned, I do not find the slightest juati-
fication for taking up the attitude which Sir Charles Innes has taken ap
to-dny. If you immedistely appoint an officer, he can certainly undergo a
probation under Mr. Simn for some time and when Mr. Bim moves on to
another post he can certainly be appointed as Financial Commissioner. )f
course, 1 do not know that the Governméft, in proposing the new appoint-
ment of Dircctor of Finance, hud any of these considerations in view but I do
not wish to press my Honourable friend Sir Charles Innes to say what he
intends to do in regard to this new appointment of Director of Finanec:.
1f Sir Charles Tones tukes the line that T have suggested, there will be
no difficulty in satisfying the almost unanimous wish of this House that
an Indian should be appoiuted on the Railway Board. We are asking for
this appointment for various reasons. One is the natural desire of Indians
to occupy the most responsible posts in the railway administration.
Another is that they wuant to shoulder the responsibility of this high
adininistrative post. The Honourable Sir Charles Innes the other day
talked with very considerable pride of his habit of shouldering responsibili-
ty Does he not expect any of my countrymen to ocoupy an exacily
shnilor place and be accustomed to shoulder responsibility? 1 must say
that the reply which I have heard from Sir Charles Innes is very dia-
appuinting. It docs not show that sympathy which I expeoted from him
for our idens in this matter. In these circumstances, Sir, it seems to ma
that we must press the motion to a division.

The Honourable Sir Bagll Blackett (Finance Member): Sir, 1 hope
that the House will think again about mauking this cut. 1In the course of
this afternoon the House hins made one cut the effect of whiely, if curried
out, is to turn out two Indinns from the Finance Branch of the Ra'lways,
and 1 think three Indinns ultogether, They have also declimed to agree:
10 the proposal to appoint a Director of Finance. The result of such action
ernnot Le to hasten Indianisation. When the House are considering this
new cut, I think they should not go away with the impression that Sir
Charles Innes’s last statement on the subject was so unsympathetic s
Diwan Bshadur Ramachandra Rao seems to have thought. Sir Charles
Innes was speaking of the difficulty of early action in regard to the addition
ot a technical railway man who ix an Indian until such #ime as one had
grown up in course of training. There are obvious difficulties, and the
time, though it may be short as compared with the history of India. iw
long us compared with the history of this House. But as regards ﬂ;le
special post of Financial Commissioner what Mr. Ramachandra Rao said.
just now is clearly quite reasonable. Thero is every prospect I hope thut
we shall enjoy the services of Mr. Sim as Financial Commissioner on the
Tailway Board for some time to come and T for one should be extremely
regretful if T have to lose that particular watchdog of the Finance Depart-
ment in the,Railway Department. But we are all' ephemeral and it is
possible no doubt that even Mr. Sim’s period as Financial Commissioner
mav come to an end. Then undoubtedly an opportunity will arise for
considering very seriously the poasibi]it:y of obtaining an Indian as a mem-
ber of the Railw'ay Board as the Financial anumsmoner. Whether ‘when the
time comes the most suitable candidate _wlll. be an Indian or will not he
an Indian is a matter on which it is quite impossible to prophesy, but T
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would venture to say this that the scales would be weighted quite defi-
nitely in favour of the Indian candidate when the time comes. The action
of the House in dealing with these demands for grants is one to which 1
think very great attention should be paid by the House. Diwun Bulndur
llangachariar, speaking the other day on a Bill of Mr. Patel, said that we
are not considering a mere Resolution but that we are considering legisln-
t'on and so we have to consider the consequences of our action. You wre
now considering’ the amount thgt is to be voted to carry on the railway
services in the course of the yea®and the consequences of your action have
‘to be considered very carefully. If you make a cut of a substantial amount
48 was made just now, you do not assist the process, with which T for one
heartily agree, as described by Mr. Pal, of husten'ng the day when certi-
fication and restoration become so rare as to be regarded as really uncon-
stitutional. That is the position we want to arrive at. Here the House
Las the opportunity of sharing a responsibility with Government in the
management of our finances and in the expenditure of the country. If the
House will think twice before it makes a cut, it must first consider whether it
is & case where, whatever good rensons we may think we have for our griov-
ances against Governinent, if we make this cut, restoration is inevitable. (A
Voice: *'Cut of Rs. 100?"") I think the House should satisfy itself with mak-
ing a demonstration and then withdrawing the motion. In the same way
with the Rs. 100 cut. The Rs. 100 cut is meant to draw attention to
certain grievances. An oppartunity has been taken to draw attention to
those grievances and if the House is satisfied, as I think il ought to be,
that we are serious in this matter of Indianising and introducing an Indian
into the Railway Board at the earliest possible maoment, then, I think
the House might vonsistently with its dignity and with great advantnge
to its system of control over the finances of the country withdraw the
motion and let us go on to another subject.

EKhan Bahadur W. M, Hussanally: May I inquire if this amendment
is carried whether it will not speed up the transfer of Mr. Sim to the Law
Membership about to beomme vacant and make room for one of his sub-
ordinates, say, for instance, Mr. Aiyar of the Currency Department?

The Honourable Sir Basil Blackett: 1 hoi.m it will not hasten Mr, S'mn's
retirement, but if it does, it will be a very strong arguinent agninst the
House carrying the present motion.

Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: Indian
Commerce): T wish to support the appeal made by the Honourable the
“Finance Member that these 100-rupce cuts should not be passed by this
House lightly but I also wish to point out to him that in the course of the
-debate this afternoon this is the first time that we have heard any sym-
pathetic speech from the Government Benches and that any Member from
‘those Benches has tried to enter into the spirit of the attitude taken up by
Members on this side of the House and has tried to reason with us. The
Honéurable the Finance Member reminded us that the result of the voting
on the previous amendment, namely, the Rs. 77,000 cut, would be that the
posts of twq Indians would be scrapped. Every onc of us here wants
Ind'anisation but we certainly want less expenditure even though it may .
mean a sacrifice of Indian staff. In fact if you save Rs. 77,000 and not
appoint Tndians, T take it that T am voicing the feelings of this House when
1 say that we would like the saving.  Therefore, there is nothing in that
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argument and 1 hope that it will not be used. If the question is put, why
was that cut insisted upon by this House with the solid majority of 59
against 41, the reply to my mind is simple and I would like to put before
the Treasury Benches my view as to why the voting went as it did. The
Honourable the Financial Commissioner (Mr. 8im) in his speech indicated
that one appaintment was not made and that regarding the other certain
economies were likely. As" an offer was made from this side by several
hlembers, Government could have brought in the'r demand for this appoint-
ment later on us a supplementary demand and told us what amount they
expected to be able to cut now. The Honourable the Chief Commissioner
got up and preached o sermon as to what an important machine Railways
are and how lightly, in his opinion, this House views the responsibilities
and the great burdens of the offices carried by members of the Railway
Board. 1 felt at that stage that we might have been spared all that. We
were making o definite cut. . . . ..

Mr. President: We are talking of a different cut now.

Bir Purshotamdas Thakurdas: 1 therefore fect, Sir, that if the Govern-
ment Benches really ‘want as few cuts of Rs. 100 us possible, which I'
understand are looked upon as votes of censure by the Government, they
ought to make every genuine effort not only to take this House into their
confidence but also to go further and meet their views as far as possible, and
I submit that they could have done it on the last amendment.

Mr. M. A. Jinnah (Bombay City: Muhainmadan Urban): *When 1
listened to the speech of my friend Sir Charles Innes I must say I was
disappointed. 1 had something to do with the convention in the Resolu-
tion that was passed and 1 think Sir Charles Innes remembers perfectly
well what that Resolution was, as it was amended, and the (fovernment
did not oppose the amendment which was moved on our side. That
amendment was as follows:

'“ That the ruilway service should be rapidly Indianised and further that Indians
should be appointed as members of the Railway Board as early as possible.”

Now, Sir, I recognise that even a cut of Rs. 100 or a motion to reduce the
grant by Rs. 100 is a very serious matter. In one way I consider it is
far mote serious because it amounts directly to a vote of censure on the
Government and if the (Government were not irremovable, ns is the case
with the Treasury Benches, probably the Government might be defeated
und thev might for their cwn sclf-respect resign and dissolve this House,
%o that somebody else might take their places. I want the Members of
the Treasury Benches to understand this that we fully recognise the
gravity of this vote. It is a vote of censure. On the other hand, if a
substantial cut is made, it may be that we do not agree with your estimates.
It may be an over-cstimate. Therefore I say that this is a much graver
matter than the other one but it is not a case of restoring it. I do want
Sir Charles Innes to make it once more clear to this House that you are
going to appoint an Indian to the Railway Board as soon as possible, not
merely in words but in real intentions and that you will assure this House
that vou will not allow any opportunity to pass, if you get one, of appoint-
ing an Indian when there is the next vacaney. I must get that assurance
in view of the, fact that, when we moved this amendment, you did not
oppose it, and Bir Charles Tnnes will bear me out when I say that it was

* Not corrected by the Honourahle Member,
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from our point of view a very. important purt of the convention wnd the
convention was accepted by us on the understanding that the Government
would not oppose this amendinent of ours. To-day what do we find? We
find that that date is slipping away, getting us distant as it ever was before.
Now [ expect n different snswer, and 1 do appeal to Sir Charles Innes.
to assure this House without any ambiguity that it is the intention of the
Honournble Member that he will earry it out without any delay.

Pandit Motilal Nehru (Citics of the United DProvinces: Non-Muhanr-
madan Urban): In view of the last two specches it i8 necessary that 1
should make the position of my party perfectly clear. Unfortunately for
us official frowns and oflicial smiles have absolutely no effect upon us.
There is no doubt that my Honourable friend Sir I'urshotwmdas has been
considernbly affected by what he called the sympathetic speech of my
friend Sir Basil Blackett. But there is some doubt in the mind of my
Honourable friend My, Jinnah and he wants it to be removed by a further
nssurance in the specific terms which he has stated from my Honourable
friend Sir Charles Innes. [ may say once for all that neither the state-
ment of my Honourable friend. Sir Basil Blackott nor any statement that
may be made by Sir Charles Innes will change our attitude in the least
degive on this motion. It is a motion for a mild censure and as the
bigger motion for severer censure has failed becanse we were in a minority
we shall ugain risk n defeat kut will not give our assent to the withdrawnl
of this motion. : '

The Honourable 8Sir Charles Innes: I just wish to say onc word in reply
to what Mr, Jinnah said. Mr. Jinnah has asked me to give a definite
sssurance to the House that cvery effort will be made to appoint an
Indian to the Ruilway Board . . . . .

8ir Harl 8ingh Gour: To the next vacuncy.

. The Honourable Sir Oharles Innes: To the next vacancy in the Railway
Board. I think Mr. Jinnoh will bear me out that in the first place what
1 might call the nnnexe to the convention is no part of the convention,
and in the second place that 1 made the position of the Government
perfectly clear in that inatter that in regard to the technical mombers of
the Railway Board I said I could not bind myself to dates and I am
afraid I must adhere to that position. I definitely did not refer myself
to the Financial Commissioner for Ilailways because 1 regard that appoint-
ment as one which should be made by the Honourable the Finance
Member. I make the recommendation mysclf to the Viceroy, but I
ulways do so on the recommendation of the Honourable the Finance
Member, and that is why 1 left the Honourable the Finance Member to
deal with the question of the Financial Commissioner, and it seems to me
the Honourable the Finance Member has gone just as far as any offieer of
Government could possibly have done. He told.you that he hopes, and T
hope, that Mr. Sim will remain Financial Commissioner for Railways as
Inng as he ean, but when the vacancy does come, he has given an assurance
to this FHouse that the claims of an Indian to that post will be eonsidered ;
and T must ask the House to be content with that assurance. ’

Mr. President: The original question was:

" That a rednced sum not exceeding Res. 9,00,000 he granted to the Governor General
in Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1026, in respect of the ' Railway Board ’.”
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Bince which an amendment has been moved:
* That the demand under the head ‘ Railway Board ’ be reduced by Rs. 100.”
The question is that that amendment be made.

The Assembly divided:

AYES—58.

Abhyankar, Mr. M, V. ’ Lohokare, Dr. K. G.

Achgrya, Mr. M. K. Mehta, Mr. Jamnydas M.
Aiyangar, Mr. C. Duraiswami. Misra, Pandit S8hambhu Dayal.
Aiyangar, Mr. K. Rama. Misra, Pandit Harkaran Nath.
Aiyer, Sir P. 8. SBivaswamy. Murtuza Sahib  Bahadur, Maulvi
Alimuzzaman Chowdhry, Mr. Bayad.

A“ey’ Mr. M. B. Mut&llk, Sardar V. N.

Belvi, Mr. D. V., Ngrain Dass, Mr.

Chaman Lall, Mr. Nehru, Dr. Kishenlal.

Chanda, Mr. Kamini Kumar. Nehru, Pandit Motilal.

Chetty, Mr. R. K. SBhanmukham. Nehrn, Pandit Shamlal.

Duni Chand, Lala. Neogy, Mr. K. C.

Dutt, Mr. Amar Nath. Pal, Mr. Bipin Chandra.

Goswami, Mr, T. C. Patel, Mr. V. J

Gour, 8ir Hari Singh. Purshotamdas Thakurdas, B8ir,
Govind Das, Seth. Ramachandra Rao, Diwan Bahadur M.
Gulab Singh, Sardar. Rangachariar, Diwan Bahadur T.
Hans Raj. Lal-. Ranga Iyer, Mr. C. 8.

Hari Prasad Lal, Rai. Kay, Mr. Kumar Bankar,
Hussanally, Khan Bahadur W. M. Saminllah Khan, Mr. M.

Ismail Khan, Mr. Sarda, Rai Sahib M. Harbilas.
Iyengar, Mr. A. Rangaswami. Sarfaraz  Hussain Khan, Khan
ajodia, Baboo Runglal. . Bahadur.
Jeelani, 1Inji 8, A. Shafee, Maulvi Mohummad.

Jinnah, Mr. M A Singh, Mr. Gaya Prasad.

Joahi, Mr. N. M. Sinha, Mr., Ambika Prasad.
Kasturbhai Lalbhai, Mr, Binha, Kumar Ganganand.

Kazim Ali, Shaikh-e-Chatgam Maulvi Syamacharan, Mr.

Muhammad, Venkatapatiraju, Mr, B. °
Kalkar, Mr. N. C. Vishindas, Mr. Harchandrai.
Kidwai, Shaikh Mushix Hosain.

NOES—40.
Abdul Mumin, Khan Bahadur McCallum, Mr. J. L. .

Muhammad. Mitra, The Honourable 8ir Bhupendra
Abdul Qaiyum, Nawab Sir Bahibzada. Nath.

Ajab Khan, Captain. Moir, Mr. T. E.

A{n'am Hussain, Prince A. M. M. Muddiman, The Honourable Sir
Ashworth, Mr. E. H. Alexander,

Bhore, Mr. J. W, Muhammad Ismail, Khan Bahadur
Blackett, The Honourable Sir Basil. Saiyid.

Bray, Mr. Donys. Naidu, Mr. M. C.

Burdon, Mr. E. Raj Narain, Rai Bshadur.

Calvert, Mr, H. Rhodes, 8ir Campbell.

Clow, Mr. A. G. Rushbrook-Williams, Prof. L. F.
Cocke, Mr. H. G. Bastri, Diwan Bahadur O. V.
Cosgrave, Mr. W. A, Visvanatha. :
Crawford, Colonel J. D. 8im, Mr. G. G.

Fleming, Mr. E. G. Singh, Rai Bahadur 8, N.

Fraser, Sir Gordon. 8tanysn, Colonel Sir Henry.
Graham, Mr. L. Bykes, Mr. E. F.

Hindley, Mr. C. D. M. Tonkinson, Mr. H.

Hira Singh, Sardar Bahadur Captain, Webb, Mr. M.

Hudson, Mr. W. F. Willson, Mr. W. B, J.

Innes, The Honourable Sir Charles. Wilson, Mr. R. A.

Lindsay, Mr. Daroy.
" The motion was adopted. :

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 26th February, 1925.
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